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SHRI DIPEN GHOSH: We have dene
He gave notice.
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it.
SHRI ~ VISHVAJIT  PRITHVEIT
SINGH: No, no,...

MR. DEPUTY CHAIRMAN: I have
already given my ruling. Please sit dcwn.

SHRI SATYA PRAKASH MALAVIYA:
Point of order...

MR. DEPUTY CHAIRMAN: I have
given my ruling, No point of order...

SHRI SATYA PRAKASH MALAVIYA;
How can you give a ruling unless you
bear us?

MR. DEPUTY CHAIRMAN: I am not
giving a ruling on  what he i
going to say, What I said wag I had
already given my ruling on the point he
hag raised. ... {Interruptions) Now please
listen to me. I am on my legs. I am
going to say something else. Mr. Kus-
hawaha wanted to raise this matter as a
Specia] Mentiop but the Chairmap had not
allowed the Special Mention. If the
Member has got an allegation to make
against a member of the Cabinet, he
should write to the Chairman saying 1
want to raise a serioug objection about a
particular Minister for a particular action,
on which naturally the Chairman will...

SHRI SATYA PRAKASH MALAVIYA:
Again on a point of order. He is not
a member of the Cabinet. He is a
member of the Council of Minister only.
Your ruling was about a member of the
Cabinet.

MR. DEPUTY CHAIRMAN: It is
applicable to the members of the Council
of Ministers also, (Interruptiomn).

si |IT =G (ST A_W)
T W &1 AF HAT § IIAT AN
qF §...%0 AL aw giw o

MR. DEPUTY CHAIRMAN: No more
discussion on this. Now, Mrs. Alva to
move the Bill for consideration. Yes,
Mrs. Alva. (Interruptions).
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THE SUPPRESSION OF IMMORAL

TRAFFIC IN WOMEN AND GIRLS
(AMENDMENT) BILL, 1986

THE MINISTER OF STATE IN THE
DEPARTMENTS OF YOUTH AFFAIRS
AND SPORTS AND WOMEN AND
CHILD DEVELOPMENT (SHRIMATI
MARGARET ALVA) . Sir, I beg to move:

“That the Bill further to amend the
Suppression of Immora]l Taffic in
Womep, and Girlg Act, 1956’ be taken
intg consideration.”

st Wy TEA  (THY N2W)
ug e¥ TG WF W (WmawA) gw
QRATT TFAT A1 2. . .

MR. DEPUTY CHAIRMAN: Nothing
will go on record. Only what the Minis-
ter says will go on record, (Interruptions),

%Y qIT QTET : [OFT {7 T19
gAH) qSl. L (maaE)

Hq VW AW FEAE (I
S3w): Afawed F q3@ Wi Al
[QETAT ¥ BGH EF KA qEIT. L,

MR. DEPUTY CHAIRMAN: Nothing
of what he says will go on record. (Inter-
ruptions) . Nothring will go on record.

SHRI SHARAD VADAV:*

W AR AT FOAOE ¢ LG
¥ ate Tgl gdl | seEg §owEm
¥ EnIEE F@ g |

{4t this stage, the hon. Member left the
Chamber.)

T WIE JIEF ;. wUF T TG
gAdl qSi 1. .. (W|FaN)

MR. DEPUTY CHAIRMAN: It is not

possible. I have already ruleg it out.
(Interruptians). Nothing will go on record,

*Not recorded ag ordered by the Chair,

suls o,
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SHRIMATI MARGARET ALVA . Sir,
the exploitation of women and girls...
(Interruptions) ., for the purpose of
prostitution. ., (Interruptians).
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st @ 9F "EAw (S}
ge@) : AWA, AMA A QA
g, Tafag § ®§ea & qUE A9
F@r g |
[At this stage,
the Chamber.]

the hon, Member left

MR. DEPUTY CHAIRMAN: Mr.
Yadav, if it is 5 new point, T will Jisten
to it. If it is an old point on which I
have already gven the ruling, I canuot lis-
ten and there is no point in listening.

ot A% ATET  F A g3 F
F AT FTAT §

[At this stage, the hon,

the Chamber.}

Member left

SHRIMATI MARGARET ALVA: Sir,
the exploitation of women and girls for
the purpose of prostitution. ... (Interrup-
tions) .

SHRIMATI KANAK MUKHERIEE
(West Bengal): Sir, I am on a point of
order.

MR. DEPUTY CHAIRMAN: Tust wait,
Mrs, Alva, Mrs. Mukherjee is on a point
of order. What is your point of order,
Mrs. Mukherjee?

SHRIMATI KANAK MUKHERIEE;
Sir, Just only 5pe point I want to make.
This is @ very important Bill.

MR. DEPUTY CHAIRMAN: Lct her
fist move the Bill for consideration.

SHRIMATI KANAK MUKHERIJEE:
Sir, this is an important Bill. (Interrup-
tions).

MR, DEPUTY CHAIRMAN: Are you
objecting to her moving itself?

SHRIMATI KANAK MUKHERJEE:
No, Sir, I am not objecting to her moving
the Bill. Excuse me, Sir, for just =
minute. I do remembe, that this Act
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was passed in 1956. Before that, there
were women’s movements and movements
by social organisations for this and we
were all involved in this movemen: for
this progressive legislation. Now the Gov-
ernment wantg to make further amend-
ments to it. It is a very good proposal.
But we want the opinion of women’
organisations, gocial workers, and others
on this. I request the Govermment not
to introduce it pow but to put it in a
Select Committee and give ug time to
take opiniop on that.

MR. DEPUTY CHAIRMAN:; Please
sit down, The hon. Member has the
right to move any amendment after the
Minister moves the Bill. Mrs, Alva.

SHRIMATI MARGARET ALVA: Sir, it
has already been introduced; I am not
introducing it now.

The exploitation of women and girls
for the purpose of prostitution is an ob-
noxious feature of crime against them. The
problem of prostitution in its commerciali-
sed form has evoked a serious concern in
various official and non-official  forums.
Though prostitution has persisted since
time immorial, it has all through been con-
sidered an evil that wrecks the very founda-
tions of the family and the community as
basic units of human society. In a peor
country, deprivation, destitution and neg-
lect are found to have been closely asso-
ciated with this vice. ~What is  most
disturbing ig the organised racketeering in
the sexual abuse of innocent children and
young women in the trade of prostitution.
Moreover-with  socio-cultura]l and eco-
nomic changes the problem of immoral
traffic seemg to have acquired increasingly
clandestine forms. In this context, State
intervention is deemed imperative in co~
unteracting such blatant forms of exploita~
tion as tend to degrade the status of a
human being to mere commodity sold and
purchased to satisfy the lust of  others.

Tn Tndia, prostitution in its commercia-
lised from, as an organised means of tiv-
ing, has been prohibited by the Suppres-
sion of Immoral Traffic in Women and
Girls Act, 1956, as amended in 1978, The
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Act wag enmacted by Parliament in  pur-
suance of the Imternationa] Convention
signed at New York on the 9th day of May,
1950. It supplements the provisions of thg
substantive law against kidnapping, abdu-
ction, seduction and wrongful restraint of
women and girls, The Act provides =
framework for penal action against those
responsible for the abuse and exploita-
tion of women for the purposes of pro-
stitution_  care, protection and rehobilita-
tion of those rescued from the trade and
inhibition of prostitution in a public place
or any area gpecified as such. The
enactment extends to the whole of India.

Despite the amendment of the Act im
1978, it is gemerally felt that the enforce-
ment thereof is not effective enought to
dea)] with the problem of immoral traffic
in all ity dimensions. A number of
individuals, advocacy groups and voluntary
organisations working for women have
been urging upon the Government to
enlarge the scope of the Act, to make
penal provisions more stringent, and to
provide for certain minimum standards for
correctional treatment and rchabilitation of
the victims, Tn view of this and the
severa] gaps and lacunae noticed in  the
conceptualisation of the Act and the
growing commercialisation of the flesh
trade in different parts of the world, having
its repercussions on the Indian situation,
the present amendments are beinz moved.
The use of boys as well as girls for
purposes of prostitution is rampant in
many luxurious as well ag smaller hotels
and guest houses in our metropolitan citites,

In view of the aforementioned position,
it is proposed that the scope of the Sup-
pression of Immora) Traffic in Women and
Girls Act, 1956, as amended in 1978, be
widened to cover all persons, whether
male or female, who are exploited sexual-
ly for commercia] purposes,

It is also a matter of shame and sor-
row that children of tender age, of both
Sexes are increasingly being used and
inducted int, the profession. The
proposed  Bill seeks to come down
with a heavy hand on the
perpetrators  of tender age. For the
first time, the Bill sees to give differential
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punishment to offenders of crimeg against
victims based upon their age. Earlier,
the Act defined ‘girls’ as females who have
not crossed the age of 21 and defined
‘women’ ag females who have completed the
age of 21. However, punishment in res-
pect of yll offences was uniform j, both
cases.  But, now_in the Amending Bill,
we have sought to define three categories
of victims. A child has been defined as
a person who has not completed the age
of 16 years, a minor defined as a person
who hag completed the age of 16 but not
yet completed the age of 18 and a major
defined ag a person who has completed the
age of 18 years. We have provided for
more stringent punishment in the case of
children and Minors. As I have already
stated, the Bill seeks to punish offences
committed in respect of both women as
wel] as men, This ig Path-breaking event
in the history of legislation in moral tra-
flicking and seeks to recognise realities
which govern this sordid world of crime
and exploitation.

The Bill seeks to appoint Special Police
Officerg called Trafficking Police Officers
with powers in relation to the whole coun-
try. The ramifications of the flesh trade,
as we all know, generaly cover more than
one. State and often involve several States,
These  Special  Police Officers, it
is hoped, will expedite investigation of
such offences.  We have also provided
for exemplary action tg be taken in
cases of astablishments such as hotels
where trafficking offences take place. The
licence of hotels are liable to
be cancellld in case of crimes
committed against children  and
minors jn the premises of the hotels.
In the case of other victims, the licences
can be suspended.

The Bill alsp seeks to include certain
presumptions. It will have the offect of
punishing offences on the basis of these
presumptions. One of the presumptions
in the Bill ig that wherever g3 child as
found i brothel with any person, it
shall be presumed that the person has
committed an offence under this Section.
The Bill alsg provides for medical ex-
amination by a registered medical prac-
titione; of persons who are recovered from
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the premises of a brothel,

examination will seek to determine  the

age of the person, the extent of injury

suffered as a result of sexua] abuse and

the presence of any disease sexually trans-
mitted.

The medical

The Bill further provides that Women
Police Officers  wil] accompany the
Special Police Officers during the search.
When no Womeq Police Officer is available,
a woman member of a recognised wel-
fare association or an institution would
bave to be included in the raiding party.

Seduction of a persop ip custody will
TNow receive enhanced punishment.  Seg-
tion 17(a) is being added to safeguard the
jnterests of persons rescued under Section
16, the Magisteq being required, before
making an order for handing gver the
custody of the rescued person to a parent
or 3 guardian, to have ap inquiry made by
a recognised welfare institution or organis-
ation as to the capacity of that person or
his or her genuineness to look wfter that
person.

- Some provisions which have now been
included, wil] strengthen the hands not
only of the Jaw, but also of women and
other groups to help avoid this, shal] 1
say, menace which hag existed perhaps
from timeg immemorial. Sir, T commend
the Bill to the House.

The question was praposed.

SHRI K. MOHANAN (Kerala): Sir, it
is a socia] legislation and T do not want to
oppose this Bill. But T would like tO
register my strong protest against the way
in which the Government is dealing with
such important and sensitive legislations.
The Government is considering this Parlia-
ment as a private property of the ruling
party and the Government because they
have majority in the House.

Sir, you know that this important Bill
hag been introduced in the Housc only
yesterday even without the consent of
the Business Advisory Committee, They
have never mentioned in the Business Ad-
visory Committee that such an important
legislation is coming. I do hope my
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comrades on the other side wil| alsc agree

with me (Interruptions) Comrades mean

my colleagues in the House, of course.

Sir, I do agree with the Minister that
this wil] strengthen the scope of the Act,
and we are proposing more stringent puni-

shment against those offenders, and
all these things are there, In spirit, Sir,
I am supporting this Bill, But, T am

sorry, Sir, in letter I cannot support it
because I did not get any time to  go
through this Bil] and suggest any amend-
mentg or anything to this.  Sir, prostita-
tion and exploitation of sex is an unavoi-
dable evil of the capitalist society. You
cannot suppress it or you cannot  avoid
this evil by simply making legislations.
From 1952 onwards, you are  making
legislations, and you will come with amend-
ment after amendment, But, this j; @
social evil. Thig is not a symptom, This
is only a symptom of the gocial system of
our country, the capitalist system of our
country, So, Sir, what I am saying i
that I am supporting the Bill in spirit, but
T am sorry, I am pot in a position to g0
into the detaily of this Bill in its letters.
Bven though the Bill ig very important,
that last amendment was in 1978. After
1978, nearly eight years have elapsed. We
have been waiting for all these cight vears.
So, T request the hon. Minister to wait
for two more months. Sir, I did not get
time to send my amendment in writing,
So orally T am moving my amendment
to refer thi; Bill to a Joint Select Com-

mittee with a special Instruction to sab-
mit their report on the first day of the
next session. Otherwise, Sir, hasty

lerislations will never help and it iz an
abuse of the parliamentary system itself.
Kindly accept my request. Yo have in-
troduced the Bill only yesterday and to-
day mornine You aS us to participate in
the discussion without evep going
throueh the Bill. And you are denvying
us the righ! as Members of Parliament te
sugeest amendments and to studv the
background, Bv askimg us to participate
in the discussion in a hasty manner, you
are denying our rights as Members of
Parliament.  That is why T earnestlv re-
quest yon lo refer this to a Joint Select
Committee. 1 support this Bilt
in its  spirit. But when we are
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are passing a legislation, as responsible
Members of this Parliament, as a res-
ponsible body of this country, we have
to take paing on these matters. So, T
again request the hon, Minister to re-
fer this Bill to 5 Joint Select Committce
for a minimum time up to the next ses-
sion, with a specia] instruction to submit
their report on the first day of the next
session. Thank you, Sir,

MR. DEPUTY CHAIRMAN: Now, Mr,
Vishvjit Prithvijit Singh.

SHRI M. A. BABY (Kerala): Sir, I
want to seek g clarification.

MR. DEPUTY CHAIRMAN_- Just a
minute,

SHRI K. MOHANAN: Sir, orally T have
moved my amendment. I want to
know the reaction of the Minister because
we did not get time to send it in writing.

SHRI NIRMAL CHATTERIEE (West
Bengal): Sir, there was no mention of this
item in the List of Business for today
which wag given to us yesterday. Only
in today’s revised list of business we have

got this.

SHRI K, MOHANAN: Sir, thig is an
abuse of the House. (Interruptions)

SHRI M. A. BABY: Mr. Deputy Chair-
man_ Sir, my colleague has just now
spoken about the hastiness with which the
Government has brought forward thig Bill.
T would like to know whether the Govern-
ment has been prompted into this hasty
action because of the reports that they
mmight have seen appearing in the ‘Ilustrat-
ed Weekly’ magazine regarding the Chicef
Weinister of Orissa, Is it after reading
those reports that the Government have
come hastily with this Bill If it is so...
{Interruptions).

SHRI VISHVIIT PRITHVIIIT SINGH
{Maharashtra): Sir, I am not yieding.
You have called my name to speak.
{Interruptions).

SHRIMATI MARGARET ALVA: I can
only tell the hon, Member that he
,seems to be rather ignorant of  the in-
ternational conventions governing this

«

w
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suppression of immora} traffic, whick has
itself been amended a few months agy to
make it cover both men and women, He
seems to be behind time on this informa-
tion,

SHRI M, A. BABY: Sir, the reports in
the ‘Illustrated Weekly’ might have moti-
vated the Government to come hastily
with this legislation, T do not know whe-
taer this is g0ing to be given retrospec-
tive effect. Then we shall discuss that also.
(Interruptions).

MR. DEPUTY CHAIRMAN: Please sit
down, I have called Mr. Vishvjit Prith.
vijit  Singh, Whep the turn of your
party comes, you can speak at that time
and not now.

SHRI VISHVIIT PRITHVIIT:
SINGH: Mr. Deputy Chairman _Sir, this
Bill was brought ip yesterday, The Bill
was introduced yesterday by the hon.
Minister. No Member raised any objec-
tion to discussing it today. Since there
were only two days left, business has
to be adjusted accordingly. 1t has to be
done. We are all capable of bearing
with such matters especially towards the
end of the gsession when we know  the
kind of pressures that are there on the
Government,

SHRI NIRMAL CHATTERIEE. The
Business Advisory Committee listed all the
items according to their perception about
which should have to be taken up this
week . It wag not mentioned. That is
why the difficulty,  The introduction was
permitted but that it would come up
for a discussion ip this session was never
indicated.

SHRI K. MOHANAN: W¢ are not op-
posing the Bill. But what we want i8
that gome time should have been given
to us to go through it, to study it

SHR1 VISHVIIT  PRITHVIIT
SINGH: 1 can understand your sentiments,
But, may I now proceed with the Bill, I
believe that this House ought to be unani-
mous in supporting this measure. This
is 5 measure which was long overdue. The
original Act was not gtringent enought. We
know that not only in India but all over
the world there has been discrimination
against women. There are still countries
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in this world where woman do not
even have a vote, There are still coun-
trieg in this world where womnen are

bought and sold as slaves, There are still

certain areas in thig country, what to talk
of other countries, where women  are
treated no better than cattle, It is this

jgnorance, this attitude of tota] discrimina-

y

tion, this attitude of male chauvinism
which we have to fight against, It is
because of that atitude that prostitution
exists. Tt is because of sociologica] re-
asons, it is because of psyshologica]  re-
asonms, it js also because of economic re-
asong that prostitution exists. The pov-
erty, as that hon. Minister has said in
her introduction just pow, in her resume,
ag she asked for the Bill to be considered,
hag a lot to do with it, I would like to
quote from a book which has become a
landmark. Tt is writtert by Simone De
Beauvoir. It is called a Second Sex. She
dealg with prostitution.  Therz is a com-
plete chapter devoted to prostitution, I
am going to quote portions of it. She
says:

“In prostitution, male desira can be
satisfied on mattey what object, such
desire being gpecific but not individua-
lised as to object....So long as  the
prostitute is denied the rights of a
person she sums up all the forms of
feminine slavery at once, It is native to
wondtr what motive drives women to
prostitution; today we no longer accept
Lombroso’s theory that lumps prostitu-
tes and criminals together and seeg deg-
enerates in both....No fatal hereditary
factor. no physiological defect weights
upon them. The truth is that in a world
where misery and unemployment pre-
vail there will be people to enter any
profession that is open.”

“It ig not their moral and psychologi-
cal sitnation that makes the prostitutes’
lot hard to bear. It is their material
condition that is most often deplorable.
Exploited by their pimps and heir mad-
ams, they live in a state of insecurty,
and three-fourthg of them z;. renniless,
After five years of the life, about
seventy-five per cent have syphilis, accor-
ding to doctors who have inspected
thousands, Inexperienced p,inors, for
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example, are fearfully susceptible to
infection; twenty-five per cent should
be operated on as a result of gonorrhoeal
complications, One In twenty has
tuberculosis; sixty per cent become  al-
coholics or drug addicts; forty per cent
die before the age of forty, It must
be added that in spite of precautions,
now and then they become pregnant and
that they operate op themselves, gen-
earlly under bad conditions. Common
prostilution is a miserable occupation in
which woman, exploited sexually and
economically, subjected arbitrarily to
the police, to a humiliating medical
supervision, to the canprices of the
customers, and goomed to infection
and disease, to misery, {5 truly
abased to the level of , thing”

52

It is this abasement to the level of 4
things, to thg level of an object, when
any humap being is dehumanised and
made into an object, It is that attitude
which we have to combat against. It i
the nomenclature of the previous Act,
the very mnomenclature of the previous
Act where we were talking in terms of
women and girls.  That itself is dehu-
manising, ~ When prostitution ,as the hon.
Minister hag stated, is practised even on
bovs aod men. I do not see any reason
why we could not use the word ‘person”.
That is why, now the word ‘person®  has
been brought in and the entire nomencla-
ture of the Act has been changed, The
entire attitude of the Government has
changed. And why has the attitude chan-
ged? Tt iy because in the previous Act,
we called it “The Suppression of Jmmoral
Traffic on Womepn and Girls’. We are now
going to call it ‘Prevention of Tmmoral
Traffic’.  Suppression is done on some-
thing which is there, Wa accept the fac-
tum of the crime being present and we
say we are going to suppress it. Preven-
tion is, when we say, we are not going
to allow it to take place, We do not
allow it to take place in the firg¢t instance.
There is no question of suprression be-
cause we will have prevention, T con~
gratulate ths honp. Minister for  this
wonderfu] measure which is coming, This
is a measure which iz goine to  have
a salutary effect.  Prostitution appeals to
the baser instincts of man, It is the
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baser instincts of man which have created
this kind of a situation. On derepresen-
tation of women, out entire attitude of
our society is gemerated to dehumanising
women.  The hon. Minister  has not
brought in the Bill today on the obscene
representation of women. Has it been in-
troduced?  Well, T hope it will come up
soon. It is because of the effects of
those kinds of Jascivious  advertisements,
that kind of literature, that kind of
hoarding which create a situation where
a woman ig considered, is dehumanised,
debased and considered z5 an object. It
is that creation of an attitude of man of
creating woman into an object  which
creates the further yamification of encoura-
ging prastitution by itself.

I am very glad that this Bill has been
introduazd today. It is because  just
yesterday, the new 20-point programme
has been  announced, and ;ne of  the
major nieasures in that programme is
equality for women.

(1) Raise the status of women;

(2y Enhance awareness of the prob-
lem; of women;

(3) Create mass consciousness about
women’s rights;

(4) Implement a national programme
of training and employment for women;

(3} Enable women to participate with
equallty in socioeconomic development
and nation-building; and

(6) Roust public opinion against
dowry and ensure ecective implemen-
tation of unti-dowry legislation.

This has now been enshrined in  the
twenty-point programme. It is but apt
that immediately after the introduction of
the resvructured twenty point programme,
this BiW ig taken up for consideration. This
is the first major measure to be brought
forward: immediately after the introduction
of the twenty-point programme, restruc~
tured programme,

Sir, we have a dichotomy in our think-
ing. We have double-standards. There
is a dithotomy in our thinking. when We
seg our mothers, our sisters and our
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daughters, we consider them a5 somebody
pure, as Goddesses, But when we see
other women, we look at them as objects
of desire and objects of lust. It is this
dichotomy which needs to be removed and
to a large extent it wil] be removed by the
penal provisions in the Bill which has
been brought forward. It ig thig dicho-
tomy which Shrimati Indira Gandhj refer-
red to when she made a speech in Bombay
on June 26, 1966; sh: said:

“In few countries Jo women  hold
higher position in politics and public life
than in India, But this should not
us to think that the old inequalities
and disabilities from which the wo-
men of India have suffered have all
ended, Ours is a country in which op-
positions and contradictions thrive, and
nowhere is this more so than as re-
gards women. If we have women who
are among the most progressive in the
world, we also have women who are
among the most backward. In law, all
discrimination between man and women
has been abolished, Yet, we all know
the gocial and economic hardships whicly
our women guffer ip addition to  the
general hardships which any irdividuai
suffers in a society so poor and still so
largely mediaval ag ours.

In the countries where women had
to fight for their rights, it had been
easier for men to finally accept the fact
of women’s emancipation. 1In Tndia in
spite of the fact that the emancipation
of women has released powerful social
forces, nom-acceptance of equality of
women on the part of men is a great
hurdle.  Another hurdle is tha old ideal
of a silently suffering Sita which re-
maing at the back of the mind of even
a liberated Indian woman.”

Sir, as T said. it is this dichotomy which
is the cause of many problems. There is
a dichotomy in our thinking. In our
attitude. We have double-standards, The
Bill seeks to change all this. This Bill
is the first of its kind to reflect this change
in attitude. We have an attiude, We
have a history. We have a tradition of
reverring our women, We have 2 tradi-
tion where we refer to our country in
the feminine gender, We refer to India
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ag Bhaltat Mata, ag Mother India. We
refer t¢« our country, our natior, in the
femine gender. But in the streets, we sce
the squalour and the degrading sight of

our wimen being abused in prostitution.

Now,, Sir, I would like to refer to thw
clauses, In Clauses 2 and 3 as I said,
the chinge in attitude is shown by 1he
fact we are changing the pomenclature
where we refer to prevention rather than
suppression, Clause 5 talkes about pro-
-stitution. It says: “(a) in clause (a) for
the words “of prostitution” the words “of
sexval exploitation or abuse” shall te
substituted, This is ;5 welcome amend-
ment, We have defined what is prostitu-
tion. Ty the original Act, it wag not
clear, The provision in the original Act
is “Prustitution meang the act of a female
offering her body for promiscuous sexual
intercourse for hire, whether in money
or in kind, and whether offered imme-
diately or otherwise, and the expression
‘prostitute’ shall be construed accordingly.”
This again was a dehumanising provision,
this again was a denigrating provision, which
is now sought to be changed by this Bill.
'We are now talking in terms of sexual ex-
ploitation or abuse’. For clause (fy in sec-
tion 2, the following is proposed to
be substituted which savs “nrostitution
means {he sexual exploitation or abuse of
persons for commercial purnoses, and the
expression ‘prostitute’ shal] be constrned
accordingly®, A« the hon. Minister has
pointed out, it refers to ‘persons’ and for
the first time we are bringing in men and
hovs within the purview of the Act. Tn
clause ¥ of this Bill the penalty is sought
to be fnhanced. Tn the nld Act the
nenalty waq less. Tt has now been made
7—10 vears. Thig is what ic important,

Coming to clause 8 again the earlier
provisiott was for a penalty of one to two
years wth a fine of Rs, 20000 O a
subsequént offence the fine was two lo
five yeu's plus Rs. 2000 fine. This is
now male regorous. In the case of a
child it has been made more Trigorous.
Even otherwise, it is now five to seven
years. There is an important provision
about the offence committed against the
“will’. This is important. The amend-
ment in clause 8 says:
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“shall be punishab'e on
with rigorous jmprisonmen; for 5 term
of not less than three years and not more
thap seven yearg and also with fine
which may extend to two thousand ru-
pees, and if any offence undey this sub-

section is committed agamst the will.

conviction

The most important point is against the
‘will’ of any person,

“Of any Dperson the punishment of
imprisonment for a term of seven years
shall extend to imprisonment for a term
of fourteen years:

Provided that if the pérson in res-
pect of whom an offence committed un-
der this sub-section.

(i) is a child, the punishment pro-
vided under this sub-section shall
extend to rigorous imprisonment
for a term of not less than seven
years but may extend to life; and

(ii) is a minor, the punishment pro-
vided under this sub-section chall
extend to rigorous imprisonment for
a term of not less than seven years
and not more than fourteen years.”

It is sought to be made stringent. As
the hon. Minister has pointed out, this
Bill seeks to differentiate betwesn offences
committed on adults, offences committed
on minorg and offences committed on
children.  Furthermore, it seeks to diff-
erentiate between offences committed of
free will and offences committed against
the person’s will, That is most important
and the amendment is welcome from that
point of view.

Again in clause 9 the provision has beep
made more stringent.  Barlier the provi-
sion was one to two yearg plus Rs. 2000
fine, On a second <conviction two to
five years plus Rs. 2000 fine. Now it has
been made from geven vears to life plus a
fine. And there ig a new sub-section
which has been added for protection of
the children. The onus of proof has
been put upon the person who i found
with a child in a brothel or even a child
or minor found in an area which is raised
by the authorities. ¥ says:
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“Where any person is found with a
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child in a brothe] it ghall be presumed,

unless the contrary is proved, that he
has committed an offence under  sub-
section (1).

Where a child or minor found in a
brothel, is, on medical ¢xamination, de-
tected to have been sexually abused, it
shall b presumed, unless the contrary
is proved, that the child or minor has
been detained for purposes of prostitu-
tion or, as the case may be, has been
sexually exploited for commercial pur-
poses.”

Thig again ig a provision where the onus
of proof has been put upon the persom
who is caught, the person who is found.
There was too much of gullible in  the
past that T was not involved. Now the
proof has been put on them. This 1is
specially to protect the interest of thel
minors and children, We have found that
the exploitation of children and minors
is growing day by day in this country.
No matter where you go, whether it is
Calcutta, Bombay, Delhi or even the
smaller cities or towns of this country,
you find that the children are the easiest
to exploit. Children are kidnapped and
put into the brothels and all kindg of
things are happening against to the boys
and girls.

The provision made in clause 10 is
again welcome. If 5 child or a minor iS
found in a brothel, the brothel keeper is
also subjected to the same penal provi-
sions, to the same punishment as was
being given to the person who 'nas com-
mitted the offence. The brothel keeper
also suffers the same thing. The idea is to
get to the whole gamut, not to punish
just one person but to punish the entire

group of people involved in the
trade S5 that it can  becomel

1 p.m. unprofitable for them they re~

alise the dangers and stay away
from it.

1 have a little problem only with
clanse 11. My problem is jp the reverse,
Ag the hon. Minister will probably be
aware, in the origina] Act the punishment
t3 women. if they solicit for customers as
prostitutes, was 6 monthg fo one year.
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Now for a man, jt is provided that the-
punishment will be 7 days ¢ 3 months.

It is stated:

“Provided that where an offence
under this section ig committed by a.
man, he shal] be punitnable with im-
prisonment for a period of not less than
scven days but which may extend to
three months.”

Now this is a provision which is dis-
criminatory. It discriminates against the
very object of the Act. T would urge upon
the hon. Minister ¢, kindly see whether
something can be done abouy this,

Then coming to clause 12, it is a3 very
very important clause, It deals with peo-
ple are looking after children as guar-
dians of the children, It is very impor-
tant for the guardiang of chjldren or
guardians of 'women to sece that
they protect the interests of those
who are under their care, who
are their wards. When they themsel-
ves will become the exploiters of that in-
nocence which they are seeking to pro-
tect, which they are empowered under
law to protect, then they ‘are the ones who
are to be prosecuted with great stringen-
¢y, In the earlier Act, the provision was
one to three years
with a fine of Rs. 1000, Now this has
been increaseq to seven years to life im-
prisonment plug a fine. For this reprehen.
sible crime, I think this is 5 just punish-
ment. People ought to be punished cate-
gorically if they do any such thing,

In clause 13, sections 10 and 12 are
sought to be omitted. In the old Act, pro-
vision had been made for parole for good
behaviour. There is ng question of good
behaviour in prison of those people who
have committed acts so reprehensible as
to be convicted under the provisions of
this Act, Tt is very right that the fon.
Minister has chosen to omit those clauses
and see to it that they serve their fufl
prison sentence.

(Jause 16 has been made comprehen-
sive, T would like to quote twy sub-sec-
tions which, according to me, are very
important, Sub-Section 5A says:
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“Any person who is produced before
a magistrate under sub-section (5),
shal] be examined by a registered medi-
cal practitioner for the purposes of de-
termination of the age of Such person,
or for the detection of any injuries as
‘a result of sexual abuse or for the pre-
senice of any Sexually transmitteq disea-
se”.

This is a very important provision. In
the previous Act, ng such medical exami-
nation wag provided for and lots of pro-
blems would arise, This is also to find out
whether minors are involved ....(Time

bell rings). Just two minutues more, Sir.

In Clause 16, sub-section 6A says:

“The special police officer o the
trafficking police officer, as the case
may be, making ; search under this
section g¢nall be accompanied by at
least two women police officers, and
where any woman or gifl removed
under sub-section (4) is required tg be
interrogated, it shall be done by a
woman police officer and if no woman
police officer is available, the interro-
gation shall be dome only ip the pre-
sence of  lady member of a recognis-
ed welfare institution or organisation.”

Then it defines what js a “recognised
welfare institution or .organisation® ‘and
says it means such institution or organi-
sation as may be recognised in this be-
half by the State Government.
I will come to that later, But thig is a
very good provision because again we
find that even the guardians of law and
order, even tne guardiang of peace, even
‘the guardians of gur morality turp round
and they themselves become oppressors,
The nexus between the criminals and the
police and the prostitutes and madams are
tog well known tp be described here,
and it is fo stop that t, see that they
are not exploited by them that this pro-
vision has been put in, I am very glad that
the hon. Minister hag done that,

Clauses 18, 19 and 20 talk about the
recoguised institution, I think the nomen-
clature is slightly wrong The sections are
wrong. There is some problem there. I
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am referring o section 18 of the pincipal
Act.

There are some clauses which deal
with what is called a recognised institu~
tion, Here I would poin; ont about the
care of minorg ty be sent to particular
institutions or women to be sent to parti-
cular institutions The Minister has sta-
ted in his introductory speech that this
is to provide for minimum standards or
refnabilitation and care, I have 3 problem
there because when you define a recog-
nised institution as that which is recog-
nised by the State Government, you put
the onus of the proof of capability of
that institution to rehabilitate and care,
of those minimum standards, on g, the
State Government, And gur experience is
very bad in this case. Thae homes for lit-
tle children, even the 4ne in Delhi, we
have seen, Even young boys have escap-
ed from that home, and some of them
wanted ty commit suicide because they
were kept in such horrible conditions. Do
you want that these children should be
sent ty such institutions? 1 would request
that at the time of framing the rules to
see that proper standards are maintained
ang proper criteria are laid down so that
we do not have this problem of only
those institutions being there which are
recognised by the State Government I
mean, there may be cases oOf institutions
which are being run by social organisa-
tions which are not recognised by the
State Government and yet doing very
well, It is up to your Ministry to see that
such things do not happen.

I am quite sure that now, with the in-
troduction of this Act, with the stringent
penal provisiong of this Act, the entire
prostitution trade jp this country hag been
given a warning, has been told, “Now
we will brook po nonsense from you. We
will not tolerate anything. Everybody
who is involved from the madams to the
princes, tp the procurers, to the suppliers,
to the customers, is going t, be covered
by this Act with very harsh, stringent
punishments, salutary  punishments No
bail, no parole, You will be in jail for
life and will pay huge fines.”

I am sure this js a warning for even
the institutions like the S5.stay hotels. I
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know the amount of prostitution that
takes place in the 5 star hotels, Even the
5-star hotels have become dens of pro-
stitution, They call them by the name
of Liaison Officers, by the name of vari-
ous kinds of Public Relations Officers.
But they are also of the same category.
Because they have more mofiey you say
that they are not prostitutes and that
only those who are Poor, who take small
amounts of mon€y are prostitutes. Every-
body who is involved jn this trade from
top to bottomis , prostitute. This Act
provides for closure of such hotels, for
suspension of licence for three months,
and finally for closure of the hotel if g
minor is found there. I will be glad to
see thig action being taken, if and when
it is taken, at the earliesy possible time.

I am quite sure that we will now be
able to fight prostitution with these safe-
guards, with these povisions This is the
first time that with the help of the Gov-
ernment of India we would be able to
fight prostitution, we would be able to
nip it in the bud. As its nomenclature has
shown us, this Act will truly prove to be
preventive rather than  suppressive, It
will properly prevent this evil

Thank you, Sir.

SHRI V., RAMANATHAN (Timal
Nadu): I am very glad to welcome this
Bill, I support it for many reasoms. Its
first welcome feature js, as stated in the
Statement of Objects and Reasons, that
it covers male as well as female Second-
1y, this is a long-awaited Bill to eradicate
this evil For a long time the required
emphisis on it had not been given think-
ing that that was gy trade between indi-
viduals qnd had been in existence from
time immemorial, But now the Govern-
ment has come forward with this amend-
men; Bill to completely prevent it and
solve the sociaj problem.

This immoraj trafficking is due to many
reasons, but its main reasons are poverty,
illiteracy, peculiar social conditions and
socia] frustrations, My learned friend who
spoke before me argued that by stringent
punishment we can eradicate this evil.
I humbly submit only by ‘heavy and
stringent punishments we cannot eradicate
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this evil, There are certain causes for this
social evil, These must first be identified.
One of its main reason is poverty, My
learned friend said that even in Five Star
hotels this evil exists, Without going into
much detail 1 would only say the main
cause for it is 4wlso the prevalence of
poverty in plenty  Iliteracy is anofaer
reason for it. Literates may not like to
get jnvolved in this social evil, There-
fore, in prder to eradicate this evil, we
have first to eradicate povety and jilitera-
cy. So, in order to bring about this go-
cial reform we have to mfake the people
realise what this evil is and why jt is
not to be proceeded with, Besides there
are certain social frustrations There are
also causes for tnis type of offence. Un-
less the culprits mend themselves, it is
difficult to eradicate the crimes, We must
make the culprits to mend themselves.
That is the main thing,

Periyar Ramaswamy, the social refor-
mist, who came from the South fought
all along for the eradication of this evil,
He was a person who started this social
reform forty to fifty years ago. At that
time Devdasi system was Prevalent in
Tami] Nadu. He fought throughout his
life ty eradicate this evil. He started a
social reforms movement whereby there
was g feeling of respect for the women
ang the women themselves realise their
self-respect, In this way he made ap all-
out effort to eradicate the Devdasi sys-
tem from Tamil Nadu He made propo-
gand, from village to village and the
community which was considered , be
prostitute because of this was brought to
light and took all steps to improve their
social conditions.

Sir, T would suggest that employment
opportunities must be given to such ja-
dies enabling them to earn their livelihood
themselves and to get out of this evil.
Besides they must be given property rights,

While referring to the 20-point progra-
mme, my learned friend tried {5 ghow
how women’s rights are being evolved,
Even jn the restructured 20-point pro-
gramme presented in the other Houge it
does not contain equal property righty for
women alsp Take for example, the Gov-
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ernment of Andhra Pradesh it has enac-
ted 5 statute that womep in the State of
Andhra Pradesh will get equal right in
the property. That is not here in this Bill.
Sometimes socia] tension in the families
leads to dowry deaths. If this law is sui-
tably amended or liberalised, then, this
sort of thing can be prevented, I fee] the
Dowry Prohibition law should be strict-
1y enforced o avoid these offences, Those
whno want to preserve their old system and
who do not want to come out of the reli-
gious fanaticism are mainly responsible
for this type of frustration, A person in
the family when he is unable to tazke y
decision because of social pressure or so-
cial backing woman goes out of the fa-
mily and leads to this type of offences.
Unless these measures are taken we can-
not prevent these offences, Till this gys-
tem prevaily the social order cannot be
changed, So I request the Minister to
take note of these suggestions and unless
it is amended, we cannot jmplement this
Bill successfully as we are envisaging,

Furthey 1 request the Minister to re-
consider the question of removal of sec-
tion 10 which relates to release on pro-
bation of good conduct or after due ad-
monition and of section 12, security for
good behaviour from habitual offenders.
¥f some people knowingly or unknowing-
ly entangle themselves in these offences,
they must be given an gpportunity to cor-
rect themselves. Therefore, I request the
Minister not to remove these sections 10
and 12 from the Bill completely. If these
sections are there, then, I think, it should
be a very good Bill which will bring a
social order and will help to form a good
society, With these few words, I conclude,
Thank you,

SHRI H, HANUMANTHAPPA
(Karnataka); Mr. Deputy Chairman,
Sir, while I stand to support the Bill
brought forward by the hon, Minister,
[ also take this opportunity ¢, compli-
ment her for salvaging “SITA” a puranic
woman, Unfortunately SITA’s name was
given to the Suppression of Immoral
Traffic Act, I am happy that Mrs Marga-
ret Alva being a lady herself hag beenl
kind enough on SITA to salvage her by
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removing the nomenclature of the Act
itself and making it Immora] Traffic
{(Prevention) Act, I am happy that at
least SITA is saved by this amendment.

Sir, being a Minister for Women and
Child Development, I dg not think that
she herself is happy in moving this Bill
because her portfolio does not take care
of this Bill, In fact, she herself said that
the changing scenario of the socio-econo-
mi¢ conditions in the country has given
rise to such immoral acts, When she has
come to that conclusion that the chang-
ing scenario is responsible for alarming
increase in these acts, these crimes, she
herself feels that thig is a3 very inadequate
Bill and this is not a Bill which will take
care of all those things that have come
fo light Sir, what are the reasons today
for the suppression of the immoral tra-
ficking? We have to attack on those
reasons if it is going to be really a pre-
ventive Act. When I went through tha
Bill, T found that it is only when you
bring the accused there is the punish-
ment clause. Where is the clause for pre~
ventiono If it is to be preventive measure,
then we will have to attack the reasoms,
the causes for immoral traffic. Sir, many
friends have said that there are So many
reasons, the first one is the poverty, We
see, day ijn and day out that the girls
are being sold Sir, coming from the
South, the phon, Minister knows that the
oi] countries kings come here, negotiate
and marry girls and take them and final~
ly they drop them out. What js the mea-
sure that we are taking for these drop
outs? Who are these people that are being
used for this immoral traffic? What is the
action that you are taking for the divor-
ced women and the rape victims? What'
is the alternative that you have made for
themy When once for varioug reasons,
may be for the crimes that are increasing
and may be due tp the gocial structure,
if some unfortunate girl is raped, she is
veither accepted by the society mor acocep-
ted by the parents nor anybody is there
to marry ‘her, Then what is jt that we
have done? I think, this Bill should have
cavered all these things wlso, then only.
it would have been a comprehensive Bill
and it would have given more powers
to the administration to take care of these
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incidents so that these incidents could be
prevented, Then only it would have be-
come , preventiye act and added to this,
are the religious customs und the super-
stitions  Sir, coming from the South, the
hon, Ministe; knows that there js a cus-
tom “"BETHLE SEVE” Nude Service to
the God in my State. Nude Service has
been recognised by the society and jt is
being followed. 1 dy not know how the
Government will tackle it, whether it
would be tackled by amending this Act?
The trafficking police that we are creating
under this Bill hag no power tg prosecute
them. Recently. there was an incident
in Shimoga district in Karnataka, a

famous Chandraguti incident and
every woman who comes there
just because she Thas offered

that she will be nude and she runs
nude to the, temple and these are the
customs which are at the bottom of these
evils, Unless we tackle fhem, unless we
go to thie root of these superstitious prac-
tices and the religious pactices, nothing
much will happen, The devdasj gystem is
algo prevalent in Karnataka. I; is also
,Fﬁrevalem in Belagaum District and in
Maharashtra, I was just going through
the New Education Policy  There 4ulso,
unless we chnange this system of male do-
minant society, no amount of gur pre-
ventive acts will come to the rescue of
the women, (Interruption).

MR, DEPUTY CHAIRMAN: Are you
changing sides?

SHRI H, HANUMANTHAPPA: I
am sorry, I am not changing gides but
this is a3 problem of the 51 per cent Of the
population of this country. Only 49 per
cent cannot do, We want the support 5f
51 per cent of population who are women
and every house has got women, as mo-
ther, as sister, 35 daughter and as daugh-
ter-in-taw, So, it is the burning
vroblem of the country. We need not
e complacent with these amendments

.aking the punishments stringent and

terpreting  Certain clauses ‘'and cer-

iin words. Euv'n though I compli-
pent the Minister for salvaging Sita,
. need not be happy because it will
not be possible to take care of all
these things with this Act. There is
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no doubt that it takes care to the ex-
tent that it has enlarged the scope of
the Act. It has included both male
and female viclims of such acts. It is
giving stringent powers to the adminis-
tration. It is creating a separate en-
forcing authority, the trafficking police.
Anq it enlarges the jursidiction of the
police also when there is an inter-State
crime, It alg, envisages the creation of
new courts, special courts for taese crimes,
It gives powers tg delicense hotels if they
indulge in these things, 1t also pro-
vides for stringent punishment if there
is a seduction in custody. So with all
these things, I do hope that this Bill
is going to take care of the problem so
far as the culprits are concerned. But
as far as the preventive aspect of it is
concerned, I think the hon. Minister
will come under another portfolio, as
Minister of Woman and Child Welfare,
with comprehensive provisions to take
care of these things. Unless we take
care of these things. only with these
amendments, we will not be able to
curb this immoral traffic.

66

Sir, the hon. Minister also referred
to the recommendations of wvarious
women’s organisations. The All India
Women’s Conference has given certain
recommendations. It has said:

“Ameliorative measures to be
taken by the Government for victims
of atrocities and violence can be
effective only with the support of
non-governmental organisations.

“The branches of All India Wo-
men’s Conference should concentrate
for the next five years jn promot-
ing socio-economic schemes for wo-
men and to educate them on their
rights and duties.”

Now, financial assistance is also given
for short-stay homes and working
women’s hostels. This is more impor-
tant. Nowadays we gee everyday in
the press that 2 woman is divorced, a
woman is ditched, a woman is burnt or
a woman is thrown out of her house.
Those who are driving them out will
become responsible for it. But I
support giving them property rights,
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Some States have legislated on it., but
the property rights as it is envisaged,
are the property rights of the father,
the parent. Why not give her the
property rights of the husband also?
If a woman gets married, she must
have the right of the property of her
husband from the date of the marriage.
Some portion of the property should
be transferred to her. Then only the
husband will be more careful. He may
refrain from driving her out. And
even if he wants to divorce her, be
will have to think twice. And she will
be able to stand on her own legs. De-
pending upon her parents is ruled out
because of the Indian customs, the
customs of the Hindu society, because
we are supposed to be giving out our
daughter, our sister to the family in

which she is marryng. So in that
background, when property rights
have not been givern by the parents'

house, let her acquire the property
rights of the husband from the date of
the marriage.
amount of property transferred to her.
This may be considered. This is only
loud thinking. This can at least pre-
vent the husbang from getting a
divorce for small reasons, petty rea-
sons or from driving her out.

All said and done, sufficient pro-
tection has to be given for such girls
and such women who become victims
of such crimes. What are the figures
in India? The accounted crimes against
women every year are nearly 50,000.
Many more are left without being re-
ported because we are superstitious.
Even if something happens in any-
body’s house, we want to hush it up in
the interest of the girl, in the interest
of the family, But the reported cases
of crimes against women are 50,000
every year. If these 50,000 people
are not taken care of, where will they
go? How will they live? Who is go-
ing to take care of them? If some girl
is raped, what is her future? The
father will not accept her. Nobody is
there to marry her. The society will
not accept her. Either she has to
burn herself and commit suicide or
she has to go to the market. Unless
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we ensure profection for such women,
this Bill will not be effective to pre-
vent this immoral trafficking. There
is the Delhi Police Research and
Development Organisation which stu-
dies crimes against women., It has
made some recommendations and the
main recommendation contained in its
report is that the investigating machi-
nery and the prosecution branch
should be more responsive to womei-
victims of atrocities, there should be
involvement of women-police officers
in the investigation of cases and
crimes against women. This, of
course, has been taken note of, that
women will be associated in the inves-
tigation and interrogation. But why not
the Bill itself provide that there should
invariably be a woman-police officer in
every police station? Whexp 50 per
cent of the population comp\riseS WO~
men. why not in the police forice? Why
not have an equal share in the: police
torce? To start with, let there at
least one woman officer in every poyice
station. Let them not depend up®n
outsiders. Again, many of the out-\“
siders are proving to be brokers,
middlemen, whether male or female.
Therefore, why not strengthen the
police force by creating women officers
in every police station?

-

Then there is the other recom-
mendation for rehabilitation of victims
of atrocities. Then there is a recom-
mendation for involvement of social
psychiatrists during the trial proceed-
ings, special training for revenue and
police officers especially in tribal
administration, then, payment of com-
pensation to victims of crimes. This
is very important. When crimes arc
reported against women, Government
should come forward with a certain
amount of compensation so that the
women victims can stand on their own
legs. Of course, this can be rea?
either way, But still, as a precautic
nary measure, as a preventive mes
sure, something shou'. be done. As .
said, crimes may tal.e place due to 'ow
income, social situation, social tension

or such circumstances, use of mass
media in increasing social tensions
which results certain  crimes against
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women. (Time-Bell Rings) I there-
fore, request the honourable Ministers
to pay greater attention to the pre-
ventive aspect rather than the punish-
ment aspect, because in every crime
the culprit has to be apprehended first
and only after apprehension of the
culprit that this amendment comes in-~
to play. But we should try and see
that the crime itself is not committed,
that there iS no scope for commit-
ting such crime. Therefore, preven-
tive measures are more important,
social +:hanges are more important. 1
request the honourable Minister to
take note of all these things and bring
a comprehensive Bill.

MR. DEPUTY CHAIRMAN: The
‘flouse stands adjourned till 2.30.

The House then adjourned
for lunch at thirty-three
minutes past one of the clock.

—_—

The House re-assembled afte; lunch
at thirty-three minutes past two of the
clock The Vice-Chairman ( Shri H.
Hanumanthappa) in the Chair.

THE VICE-CHAIRMAN: (SHRI H.
HANUMANTHAPPA): Now, Dr. Bapu
Kaldate,

To AT HTAIF  (HGRIET)
ITavTeasT S, T AT ATH HARE
= gRA (Fmad) fagaw, 1986
F g d S 99t 99 srvs% ¥
A% FF T4 & F 9z 7 o
#T Far TR § fr (9a swash
¥ 3w fagas = aifeq ww¥ =1
sara T@ I g, T2 qF AF T
awar 3 | Far fr gark faat A
Fz1 ¥ f5 39% 9T o= nsgaa #)
fﬁwa, wgfeaa N =fge @ FAfF

M UEED ga1T & fadas ar arafss
gare w1 g e adt 3 fs @
ara, &1 ar@ § Q0 g g g AR
za¥ faw @z U ¥ 39 93 Eﬁ“f
@ @ wfze, F9 sarEr wEd
F zad A W afemm Y &, Emﬁ
2gaT Mfgw | ST AT gT FAMA
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ST R &, TW AWI? ¥ W1 §F@ qaT
g A% g S8% IAT dl gar
fagast & wfg gawi faay mifgd

a@ @ g fr ozE gfe &
B 2@ T, @ ag giudl, I@
HeTFT| ANITF & G, ATFA ag
ST @I g, TY 93 q) RN
& fgars & 1 ag TG § agx &
wWee FY WAT HEA g | JfFa F
staar g°fF W @ ga @ fraar
Wi maw #X & W ag sarge
forfe #RE & 991 I, gA SR
g 5 o ot o N3 i Ag §
T g AIEMRFAT AT F FTY
zas @I 8 g3 S 9 3w fawe g
Fg 9 duew fagas & weaw #
§ AF Amy @A AN g |

ygd ® UF Fq@ A TR 4
& ag@ § % g8 gfAar & uw
wogt A{E wiEdl, = gEeE sfang
3 39y e ¥ AR # Un
aga & afgm amm fagr g W
Sqr f& RF A mm@r g, sEH
fagr 3 f5--

“Hypocrisy is key note of modern civie
lisation,”. . .

gm 7 A & agfas ams )
e fRedl @ AW 9@ 3WE AT

qgr 3

T mrgfawar F¥ gfte & afeT g
gEad qrk dfe-faars, ad sfeat
T i wfear <&t Fr SFUFWOCE 1 AR
garer g adt weg g faqsr aegfo &
I § g9 AT TG FIW & | AfwT aefy
fagidi #1 g% aF af 3% g fF a7 mEa
w1 fagm avay &, afer ara-gar
¥ &F 73 §T 87 39 gT AF T Srar
¥ fF o2 9rAII0 FI FYTH T qQr
g1 gz wfr d feaw ¥ wral §
forar gar @—-T18 A gAIT & SERt
ger 3 g faaw & fag ar ag 3
- S (zmaga) .

wadia w1 "aMg § TSy Hay
(= TR FA) @ T FAITE ST@T
gl |
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W AT w0 WE T T,
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ST F W WeT A § OAFC AW
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feafr & ¥ &, o7 gue & T §
F< g frg gu & 1 § 97 5w frdae A

aE dE@w § @ qF fagwr fag o 7

T fRar, ag q@ wmar & B
T T T & W9 O IwET AW
73 faam qaw = s e ww faae
afsT 75 w1 faaror Feq e fages
& ? 5w ard arad e 3 a1 awy
T wfer 3% arar oy fegew 8 T
et wg & @A

TR, Sarw WA w3y
a1y ?' Ty a8 QTg'——'an;HTﬂ' F JIT
S qIqE qIET H FET £, qr 0t
FT FAT THY GIT Afe ag TRy A1 §
ﬁ\. AGHT I QIR T AT & o ag
T FWG a7 e 1 abwr &)
wfen T @R faduw ¥ fraron & ara
T8, T Al 3 arar frauw
8 | TR AT aRe F A A e
§ 4l &89 , THH T F18 B T o
§ V42 3% &, ag wrawrw &, ¥ wraAr
g wwie % ww sarar ofe g,
foad @iz ot ft mgm & oar @
¥a # maforar &1 agrar I qued
uffmt § sy = W@ ) e
AT Gure FF qfF fad gqy @

1| SR (zmawm) . ..
fowda Fwrf (wgre)
frarer % frg dr & ... (sqaanew ) .
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8o A1q F1WI1q : 48 faa 07 F g
7 2| fRang ¥ fau oy whr
difg 91 §F wg o FEm fF fEe
il 1 e g 1 ug ¥ WA g R
AT GETTFT IR0 S & § qert
T—UF a AU F afg wwwifes
gl ® AT WU IF Frw FIF 10
A AR @G aww a9 wow ¥ oW
faafq s @t &, ST Frwn &
g | & fAw oar v ot &
FNT I T FW F fOF w5787 T
FifgW | 7T §F WIET < W aH
gr=aT wgar § 5 #RE T 2w &
TgT =T T § TW W I G A
T AW F AT GHT G,

I will quote one small paragraph:

“The prostitution represents the
exploitation of the poor by the rick
and of women by men. If women
have really to reach the level of
equality with men, the society should
be in a position to ensure economic,
social and psychological security for
the traditionally exploited women-
folk. Prostitution is the worst part
of women exploitation.”

oAl Waow § BF dr arEr &t

S wF 9 faEre A #8 GAT TR
wmfaw  afdferfa @1, g wbw
afcfef F1 i S AT & ST aga

FT FAIG WIT ZW T4 FG AT 48 g
wFar 2 AR T WO AT I
afry ¥ ¥, afea fae afmd qud
F GIH FLAT AFA 3, T qUE WA
TR A FT a0 | g8 o8 e T
& g & wm oA anag
a7 wE & & o guiedl @1 awT Ag T
TRAT | TH FE€GT F W AT 9T TQ
g1 B aifirsn wafa#, sawi E
FTATTHAITIOT T @ WG FT @ &
gH AT T ATTHT UF FF |
Commercial value system is the real
system of the world.

i gfar FY smEewr & fawge
saTfer gt 9v gy g s

TER A AME g § WETE
| a1 Team Y gfte & 2w ot 2
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39 deq faeza H, faad qaer@ld
T AFAE & fgam ¥ zemm Wy
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WF FAT AAT, T M A7) fF g
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g AT BIET Ffsadl & qrg gEInT
T A ITHT fesfia @ & JEvg )
FHT HEST Z0, OF ql aF &9
Tg @y w f& wRr afemat A
"aﬁ:vfr fesfror @1 @iy 1 Ot wrem
A AT TRy wgT % &ror | F
HEAE ¥ AT E, AN FAEE
Fq oA §, W Tl F AT TN
‘FEgfagt &1 WWAT 9% SR ¥
HqAAT & | HEeE W OI§ X AT
FAMET AT gaar g, gar fag
T 1 Ag WY wa wgr T
TRt gafag X 99 F fag, sEwr
90T &), A g1 WAAd 2w wem
Tty §, gAfod FE1 www @ 2
a7 ¥ fau gat w6 awr AW A
wafow A8 fear @mr o oan,  F
m%ﬂcﬁafmﬁwaaq # foo

Fo T4 wEEr g, AT IO
Fufea foar AT 1 FwA T
srm:rfw,gwm%:{asm%

H 1 ogF A€l w1 uigaw &
Fufug &t Sray & a1 J qEr §
g F AWM 9T | Fg g
AE AR QAT F SEEEIAT FSAS
E A cili i ci A A o e A
g E 1 AR gR qreuieE a9 a9
o g ggd 9% & sfg
A F1 gafad w ar o J
oS FEY | 91X HWET T ¥ % 0,
HE H %9 T, F9 H EF T,
FAOT W BH AT F G FHrE qEIfAE
A g w4, oA B @ amar g

74
Bill, 1986

ST TOTT g Sy fgare o= @
FH AL AT A TA A AGEN
F AFEAT FITT F7 A7 ¥ TG
R L Heg oAgmt & fgare T
HfadaT IS AII-90T FAFET F0 )

gt aF Afgaed 1 I 3,
agl agd AT 991 AT @Y & AN
fasr & gswvg W) o9 99 IX A
T A AW wE R
qfgdY | a3 @I AR FET TR
g f=z fg‘g‘ear:r § IA-ANET
T Har%r sarar wfgaa &gra“t LEAE
F1 AR qI-TF wigam AR aghpat
® OE ) TR A FOYTST-ART
AF T | HAIT AT g A
W FA AT gIAr F 1 zEa faq
g ST a1 T & 5 s
a3 F4E WA | FfFE 7w A 9
Zgr aqr 3 fF q fmer & &7 H,
T UM F &9 §, T ITHT WA
uffa g & #9 § A% fawsed
F g F@ F fau warg fFar aar
g zafaw gA AR Fg7 AW
fF 8 #3gha sk & awm §
Tgad A ¥ @w g 9% 9M-
g AR Swia % fau o fagw
T & g |

FY AAT ATAT 21 FTA ToH THI{ord
T Fr § AR I9A 3T &)
G faoar & #w & wEdr 3 frgm
£ FATET ASWT WHA AT AT
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aifsar fasilt it @ fod @@ W
s g g a1 § Fgwn B oag S
oifgs gt 2, S Mmafas gue ar
g @E T WY ¥y H@EFfa #,
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T AL FOM, q@ G JF IEY Y
W AWy § oAg A & owfgar
S gAY WY FW FE T g,
ST gAT ggeifet g, &1 aguiael
g T@ AR 9 A, AR FUA
T WH 9E g9 qF 9 FH AT
ggT W FT qadl )

St &1 T mEeN W9 ¥ Ay
g SE% FT A F& FEAT =T |
A @ § € omo 4 3 fee®
gfaehe @ g, @T g W} g
7 @ie &1 fear &, ug 4% § few
a5 gar @ & FawE T H &y
siedE Wy 7 AT & SO ¥ oM@

ST | oFEr qF wge & fF @
gy gE, S¥ At 99 9@ &
FT Wifgy | aifE §F 3@ A AT
39 qFT TN | qT ITEET HAGT
ag grar § fF 3@ g & A Fg
qgs ¥ I W AT AR FE qESN
F are mw 7 ay fFwr 5 A=
w8y & fod SEET EY WE AT
fear s & =gw 5 S gew
¥ oy W g aedd g
aw ¥ @w g1 =;kw = I
fax af ey =iz 7 af W@
fF w@y & @ B gam #HR
Iy FIGE AT FT AT | I 0@
AY wug ¥ A ymr W) @
& =gm 5 gew an St

E
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6 WHT I AR I¥ T FWUH
e &F g FT HAT AT TAT §
ffT & =amar £ 5 O@ gew W
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ST |y 1 g S T@ & A7 qar
JWT @ a9gf TR ¥ AT FW N
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A3 Sy IUAW &Y i §EEd @
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T YIAT W TEQT HEGT g
faegi SHar T FET o
Pasyferer S & A SF A
AR 39 A% T #W W ATR
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1956 # TH FTIA AT
| JF IgH Wf"ﬂ?rfﬂ?r
F TP FfHal RN ge A,
1978 § 39H qsﬁ*a’rra'rmrrzrrlﬁm
ft 9 A9 TET qHET & qT WAA
T ¥ ARAT IGH AE @,
g S g AT WX gAfag
| FEA F oafd Few & g
qg faga® ow@r AT )

3

3 4

gfgam™t 1 T@g A geT
o TF GUATIAF  FEFIHT T T
FAA B A AT AT IY
ofs FT FT B GIAT FT @Y
qregas, U ARGl F 3T
St AR g W § IR e
¥ T gL A I wEWM fE oo
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TE, 3@ OUEE F AW aad
for T B 9NWA Hiw eI
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wye AW fear mr & 3ER wikw
e g9 R 8y faww o faw
fadeg & 78 amu T § giew
9 X O gEEr et g %
Oy WY T g, e fqg FwTH
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9TY, SAF7 vad anTfase {war v
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q STRT gTawr & Fy fued #r
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9% 3% A1EE &1 qawy fHar qar g,

HIZHT, HEIEH S 16 d 18
aa Fr S w1 g f{9 18 A=
q rrgr go & vaw F1Iv § wuly
FLT AT FT 7 H 14 ard Fi a_r
2 asar 2 1 48 & AredT ¥FWW
5 % WAATT TA HUUY F/ 99T 39
7 AT a% WT 2000 ‘T AW
a% Fr & 1 WA fFE T IWT &H
{awg a2z #owa fHar war & at
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IqAs FIAE | G GX TR AGEH
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FTA T S AT FT T A sER
AG-J19 JAT WET GEATHT FT OHIR
A AFAQ T ) IH G W HEwe
iz de fEfafemw =w &
‘fafee wr Sca@ g 1 faw Swer
IooE g, SaEr g @ #
g A owm g fFoTEd ar
¥ @R @M AR gd @m
FAWH | TT Weal & g H TH
fadas #1 W FE §

SHRIMATI RENUKA CHOWDHURY
(Andhra Pradesh): Sir, I would like
to, first of all, congratulate the hon.
Minister and welcome the Bill which
has been brought forward for our
.consideration today. At the same time,
there seems to be a suppression of
discussion on this Bill. This is a
fairly important Bill which is being
passed for the benefit of women, and
they are few enough as it is. There
seems to be an unseemly haste in get-
1ing this Bill passed. It would have
been nice if this Bill had been open
to public debate and we had a little
more time for consultations and dis-
cussions ‘with voluntary organisations
who have been actively participating
in the prevention of such activities
and with those who are working in
other fields. While the scope of the
Bill has been considerably widened to
jnelude the other sex also rather to
remove the sex bias in the case of
prostitution as such, the Bill has a lot
of porosity.

Now, Sir, there is a need to analyse
why prostitution has come  about.
What are the main factors still pre-
vailing and what are we going to do
about it? Why is it that when a wo-
man is arrested under the present
Act, she is liable for punishment and
not the client? There has to be a
direct action plan. There should be a
provision so that the client is also
brought  withijn the purview of this
Bill so that he can be prosecuted

Bill, 1986

directly, This should be made a non-
bailable offence. There should be 2z
stigma attached to the person con-
cerned, There should be a stigma
attached to the client also because he
is the vital conduit between the pro-
fession and the society. Of course, the
society actively condemns the act of
prostitution. But what is being por-
trayed in actual fact is...

SHRI PARVATHANENI UPEN-
DRA (Andhra Pradesh): Hon. Minister
should listen to the speech of the hon.
Member.

SHRIMATI RENUKA CHOW-
DHURY: There is a martyr-air given
to the act of prostitution. What are we
doing about it? Women who have been
procured unlawfully for the act, wo-
men who have not been rehabilitated
effectively after the act, are constantly
going back to it; what I would call re-
lapse. This is because the system fails
to hold them, and they go back to
the act of indulging in prostitution.
Why do they do so? It is because it
is the only means to an end, namely,
sustaining themselves. They live be-
low the poverty line and it is the only
means which they know of.

Sir the Bill also fails to acknow-
ledge and do something about the
children of these unfortunate women.
What happens to the children of these
women ‘who are born into the profes-
sion? In the name of some misguided
sense of motherhood they are kept
with the women and they have known
no other life. What is being done to
educate these children +to alienate
them from their surroundings, without
depriving them of their mother’s love?
How are we going to accommodate
these children in the present social
structure  because it is dymastic?
Prostitution is dynastic, They inherit
more often than not. There is a social
stigma attached to women who have
bcen raped. But rape is by force.
More often than not. women is an
unwilling partner. After they become
victims of rape, where are the rehabi-
litation centres for these hapless wo-
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men who lived below the poverty
line? Where do they go? They are
kept in a women’s home they are put
in a rescue home, under the Depart-
ment of Women and Child Welfare,
where they are made to live with
hardened professional  prostitutes.
The women does not have a shred of
hope. It is important that every re-
mand home and every rehabilitation
centre has a psychological rehabilita-
iion centre. We must give psycholo-
gical help so that they can recover
their self-esteem, they can compete
on equal level in society tomorrow.
Also, Sir, it is important to educate
our people, and the literate people
who are the clients of prostitutes. It
is important to educate the people as
to what the by producy of prostitution
is and how a woman’s status is needed
to be improved in all walks of life.
Today a woman cannot go to a cinema
hall with her husband without a man
at the back putting on his feet on to
her seat. There is a stigma if the wo-
man rises in the theatre in protest
because then she will be blamed for
it and not the man. The husband also
forces her to accommodate the man
at the back to put his feet on to 'mer
seat. She has to undergo not only
physical degeneration but moral de-
generation also. She has to sit in
utter humiliation, while the whole
world looks on. It is like eve teasing
which is a contributing force towards
the degeneration of the status of wo-
men which is resulting in acts like
this. You have to tighten up eve teas-
ing also, Then, Sir, there are obscene
cinema posters, utilising the woman’s
body in nude or semi-nude poses for
the commodities which do not require
tfo be sold. There has to be a frame-
work in which women are required to
operate and it is necessary that all
these aspects are taken into conside-
ration before the Bill is made fo pre-
vent prostitution. Everybody sees
prostitution, merely as a ‘physical act
between two bodies’. That is not the
answer to it. There is a lot of mental
intercourse. There is a lot of inter-
change of ideas which goes on. There
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is an interchange of force which goes
on in our society, ‘who constantly con-
tribute towards the income of our
prostitution. So, Sir, it is important
that we have cells which will operate
State-wise, inter-State wise, and
Centre-State  control boards with com~
petent people, both medical as
well as psychiatrists. Now there is a
stigma op psychiatrists. There is a
social taboo. These women who have
been damned by society, they need
the aid, they need help and these
organisations have to rehabilitate
them both physically as well as men-
tally. Then there are the religious con-
notations. It ig with a matier of pride
that they are still abundant in our
society. The very act of sacrificing
the child in the name of God, the
very act of sacrificing a young child
or a pre-puberty child on the altar

"of God, there is need to ban all these

superstitions which are going to
ruin this country. As my hon. colleague
Member said, curing of venereal
disease with a physical liaison with
prepuberty person with a child will
cure them, this is an absolute fiction.
Thig is the practice which has brought
about crime in child rape. Can there
be anything more degenerating? Also
the victims, the people who have done
rape, who are the offenders, has there
been any facility provided for them
for psychological rehabilitation be-
cause rape is again a psychological
disturbance? It has to be recognised
for the disease it is and we have to
treat it on those grounds, not merely
as a social ostracisation of these peo-
ple because they will only revert and
go back to commit the crime. (Time
bell rings). Sir, this is a very impor-
tant Bill. This reflects people’s...

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): Why do you
waste your time? You go on.

SHRIMATI RENUKA CHOW-
DHURY: The trials of women victims
of these crimes should be done in
camera. Women are shy to come out,
even to speak to women they are shy.
They are ashamed to say anything.
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Sometimes they are victims of the
circumstances. And they do not want
publicity for such things. There must
be active rehabilitation centres, which
are feasible, which will give them an
income source, which will give them
a new identity, which should be able
to provide that background which
they can claim as authentic when
they leave these homes to go into
society, There should also be volun-
tary organisations and forces which
will follow up the rehabilitation of

these 'women in society. Time and
again, on public platforms public
figures have given platitudes about

what they are doing for the rehabili-
tation of women—especially those in

prostitution. It is a fashion to talk
about uplifting prostitutes. But how
many people actively  will do
something? That is - what is
important  today. Will  the peo-
ple in our society take a  wo-

man from the home and even use her
as domestic help in their homes with-
out casting aspersions on  her or per-
haps on their own husband and son
in the house? Unless ‘'women come out
and fight for themselves, unless men
come out fo support the cause of wo-
men, unless men bring forward the
need to change the status of women
in this country—and that meang in
every status, that means even to the
extent of amending the Hindu Succes-
sion Act whereby by mere birth we
will inherit the property of our pa-
rentss—unless ‘we are able to do that
and we know that we have finan-
cially every right to survive and we
do not have to be thrown out of the
house and we are not guilly of not
being married, ‘we are not guilty of
not being educated and we .are not
guilty of being a burden on the society
and that it is not a man'’s birth right
to procure a woman and use her body
as a commodity—and as a perishable
commodity—not even that status is
given to the women in prostitution—
nothing is going to help. So I urge
the Minister, before this Bill is passed
right through, to give it more breath-
ing time, to get more feedback from
public organisations, to get a little
more data from the women voluntary
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organisation. What is more important
is to include the male cell as AIDSis
being propagated by means, not the
women. It is being propagated by the
act of homosexuality. Acquired Immu-
nity Deficiency Syndrome is now being
flouted and it has become a hetro-
sexual disease because of inadeguate
medical knowledge about the subject,
inadequate medical knowledge and
exposure, because of not enough
checks. We also have to consider what
we are going to do about prostitution
as a whole. Have we been able tc
wipe it out? Is it a necessary social
evil? If it is a necessary social evil,
how are we going to channelise if.
Are we licensing the brothel houses
ang providing for medical care for
women who are practising prostitu-
tion? Have we taken any women ‘who
are beyond the curable age anld
disease, have we taken any women
into custody and treated them? Are
they being kept, fed and clothed. All
that has to be included as a part of
the Bill, otherwise the Bill failg in
essence in what it is being propa-
gated for.

With these words, I conclude.

SHRI DHARANIDHAR BASU-
MATARI (Assam): Sir, this is a most
unfortunate subject. I took very keen
interest in it and worked on that. I
know what is what.

This evil is not in existence in
Assam. I must inform the House that
Assam is free from the evil of prosti-
tution. There are no women who sell
themselves for their livelihood in
brothels, When I told this thing to
our Prime Minister, late Shrimati
Indirg Gandhi, she ‘wanted me to see
the problem in my capacity as a
Chairman of some Committee. Then I
found thousands and thousands of
them in one quarter or one building
in Bombay, in Calcutta and other
cities. When I told this to Indiraji,
she appointed a Commission—one-
n.an commission under a lady doctor
and she got all the data. It is not only
poverty, as Mrs. Chowdhury was say-
ing, but it is the businessmen who
run their business on them. So, this
should be stopped. This is foo deli-

st 3

S tmmd



87 The Suppression of
Immoral Traffic in

[Shri Dharanidhar Basumatari]

rate a question fo be discussed. I do
not want to discuss all this. Rather
it is unfortunate,

At *he same time, I tell you, Mr.
Chairperson, unless there is provi-
sion for rehabilitation, it is not possi-
ble to check this evil just by passing
.a law. There must be a rehabilitation
source. Unless they are rehabilitated,
how can they maintain their liveli-
hood? Still they are below the poverty
line, and ‘they cannot maintain them-
selves by other means. They do not
have means. It is found in the report
that highly educated are also going
in for prostitution, They are in Bom-
bay, also in Calcutta. It is because of
poverty. So, I must request the lady
Minister to see that they are rehabi-
litated. Unless they are rehabilitated,
you cannot take these people away
from the places where they are indul-
ging in prostitution.

I don’t have to say more. It is a
very delicate question for us to dis-
cuss about this. It is easier for wo-
men just to discuss. It is not sexual
only. Because of poverty reasons they
take to that profession, heinous pro-
fession, the most inhuman profession.
‘So, it should be stopped. Provisions
are there in the Act.

My friend was mentioning that if
some hotel would be found to be
guilty of providing prostitutes, for six
or seven months it ‘would be closed.
This is an easy process. He has nicely
said that after six months they would
some back and start the same prac-
tice.

At the same time, I want to mentioa
one thing. I have the privilege of hav-
ing toured all over the world except
China. I think, 1 found everywhere
that prostitution is practised private-
ly. But it is not so nasty unlike ours.
Therefore, it must be stopped. I do
not know by what action, in what
way. But it must be stopped by reha-
bilitation, not only by shouting, by
speaking but by giving shelter to
those people who are actually prac-
tising that. Everybody 1is a father,
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everybody is a brother. So, no daugh-
ter, no sister, no 'woman should be
allowed to take the prostitution. They
are found to be in very, very dilapi-
dated conditions, in poverty. I would
request the Minister to see that these
people should be rehabilitated.

1 also request you to look into the
report of the committee which Mrs.
Gandhi had appointed.

AN HON. MEMBER: What have
they recornmended?.

SHRI DHARANIDHAR
MATARI: You find out.

BASU-

SHRI JASWANT SINGH (Rajas~
than): Mr. Vice-Chairman  Sir, of
course, I support thig Bill. That is not
what is open to debate at all.

Earlier, in the morning when the
hon, Minister of State asked me whe-
ther I was going to participate in this
discussion, I said, “Yes.” She quipped,
“Being an immoral person it was only
right that you should participate.”” X
cannot agree more. I think just now
my close friend, Dr. Bapu Kaldate...

SHRIMATI MARGARET ALVA: 1
only mentioned that it was most
appropriate that we should partici-
pate. I did not say, “You.”

SHRI JASWANT SINGH: Dr. Bapu
Kaldate said, “It is only right for an
immoral person like you to participate
in this discussion.”

There was a very fine intervention
by my charming colleague, Mrs,
Renuka Chowdhury. But I take objec-
tion to a reference she made to an
already existing Bill. To that very
Bill I had earlier taken objection, and
the hon. Minister of State, then not
a Minister, had then stood up in sup-
port of what I had said. So, I would
start by suggesting that the name of
that and this Bill be suitably changed,

I think it is an insult that on our
Statute we have a Bill called “Bve
Teasing Bill”. At the time of itg intro-
duction I had asked how could we pos-

« sibly have a Bill on the Statute Book,
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which calls itself “Eve Teasing Bill”?
It reflects on our inability to coin a
suitable name for this Bill. Therefore,
I would start by suggesting, through
you, to the hon. Minister of State to
please change the name of thjs Bill.
Of course, that is not entirely rele-
vant to what we are discussing this
afternoon, but I could not help refer-
ring to it because Mrs. Renuka Chow-
dhury referred to it.

I am still in some difficulty about
the terms that you have used to des-
eribe this Bill. You are just continu-
ing with the words that we have in
existence in our earlier Bills. For
instance, you have wused words like
“sexual exploitation” or “immoral”,
Of course, there is a certain amount
of explanation given about the mean-~
ing of these words. If we say what
is moral or immoral we understand
it on the basis of existing morality
and ethical standards, '‘which are sub-
ject to history, to geography and to
times. Therefore, it is not in abso-
lute term. When you talk of immo=
rality, you are leaving a certain
amount of vagueness. When you say
what is immoral, we understand it
only in the context in which you are
using it. But I must point out that
it is because of laziness on your part
that you are continuing with these
words. Similarly, I do think the word
“sexual exploitation” leads to many
interpretations and there is no attempt
made here to define it as well as you
could.

SHRIMATI MARGARET ALVA: 1!
you have a better interpretation, why
don’t you suggest?

SHRI JASWANT SINGH: I leave it
to you to consider and coin better
terms.

Now, I come to the term “obsce-
nity”, I think we need to be clear in
our minds as to what is really obs-
cene and what is not obscene. Some
of the violence we perpetuate on one
another in public and political life, I

think, is much more obscene than
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many things which are called obscene
merely because they are sexual. So,
we have to shed aside all this moral
hypocrisy on the subject and approach
it differently. Mind you that is not
with a view to finding fault with you.
I am only exchanging thoughts with.
you. That is why I say when you talk
of the words like “immoral”, “sexual
exploifation”, you are using words
which are current and have been used
for the past 30-30-50 years and on ac-
count of some laziness of mind you
are not finding new 'words. Therefore,
I suggest that you find a new word or
a new title for the Act. Because [
have not had the time to go into
details of it, I am trying to put across
to our very bright and very dedicated
Minister that if this Bill is going te
become an Act, please think about
what I have said.

It is not with a view to sound a
note of discord, but I do think there
is a fault in this enactment because
there is no mention of the male pros--
titution in it.

SHRIMATI MARGARET ALVA:
That is the main change we have
brought about. That is there.

SHRI JAGESH DESAI: It is there.
I think you have not read it properly.

SHRI JASWANT SINGH: Of course,
I have not gone through it fully, but
the point is that there is existing
within our society—and we all know
about it—that there is an exploitation
of male, particularly male children,
and that is an aspect which deserves
some thought. Sir, I am not opposing
this because this is being brought by
the Treasury Benches. Even in the
unlikely event of the Opposition be-
ing in power at this precise moment,
I would have opposed and I would
have said the same thing. The role of
the State in social legislation of this
kind is actually very limited, The:
State must not arrogate to itself the
role of a reformist. The State is not
a reformist. I am not finding fault
with the hon. Minister for setting
right whatever was wrong with the
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existing provisions of law, But I
think if we do not recognise that the
role of the State in social legislation
and social reform is inherently limit-
ed, any Government irrespective of
its poltical colouring, any Government
that arrogates to itself ang 1ts pre-
supposition that they are going to re-
from the society wil] make very great
errors and we are suffering. In fact
India is suffering because of this illu-
sion . (Times bell rings)  that politics
can be employed as an instrument of
social change. However, your bell has
come at a very timely moment and I
have just two more thoughts to ex-
press. The limitation of law. there is
a fine cliche, almost a cliche that good
Governments don't need good laws
and with bad Governments even good
laws are not good enough. Now, I will
leave it at that, otherwise it will be-
come contentious, because the Bill is
not contentious. But the limitations
of law, please look into it.

My esteemed colleague told me that
when I support thig Bill, I must read
out a part of Sanskrit sloka which
suggests- “AETA TEny . .
Very simply put it means look at all
women as mother, Very simply put,
but it is very difficult thing to achieve.
I certainly have mnot been able fo
achieve it. It suggests that look at
anybody that is not your wife as a
mother, I cannot do it frankly. But
1 think it is a worth endeavouring for
and 1 support this Bill. Thank you.
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This is not a Bill for prevention of
prostitution. This is for prevention of
commercial exploitation of women.
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Males are also brought under this

Bill and this is also a welcome feature.
So I again congratulate the Minister
on the measure she has brought.
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AF T WIS 9T LI\ G ¥ WA
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SIEGIEEACL arﬂtr:r, TEY  TEEdr
fead ard =g &) |5 gy A
T fegdt &0 S 3w e ¥
af ¢ € sifF 3w & ama
aHTZH, SAF sraa'-ﬁaﬁgar fag
15 oy awm af§g
SHRIMATI ELA RAMESH BIIATT
(Nominated): Mr. Vice-Chairman, Sir,
I support this Bill and I congratulate
the honourable Minister for bringing
forward this Bill with all its smend-
ments. Because of the very shoct no-

tice that we were given, I had a very
quick look at the changes which are
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being proposed in the Act relating to
immoral traffic in women. Most of the
changes being proposed are weicome.
Sir, it wag indeed necessary fo widen
ihe scope of the Bill fo include both
men and women and also to create
safeguards for children and minors.

Sir, as we all are aware, trafficking
in children and child pornography are
suddenly becoming a big business.
This refiects the moral degradation
which is taking place the world over.
This tendency now to use children
and minors needs to be dealt with
very firmly. In connection with this
Bill, I want to make a few points ‘0
emphasise the need to look at such
mo-ters in an integrated manner. It
1 important for us, for example, alsd
to see that the media do not create
an environment which encourages im-
moral trafficking. At the mo_men‘, 1
am afraid, the media do it, As we all
know, even the so-called family maga-
zines and also the national dailies do
not hesitate 10 1ndulge in pornogra-
phic exposures. They issue advertise-
ments publishing stills showing sex
acts, ete.. and on the matter of child-
ren, | remember a big ad on the
cover  page of a nationai qaixy.
It was an ead for a 14" tele-
vision set with the photograph of a
young girl, a minor girl, scantily clad,
with the caption “A  beauty of 14.
Take her to your bedroom or any-
where else.”. This is the king of
thing we have today. So, to deal with
such ads, we seed to control our
media.

The oher point is that so far it is
the woman, the person who is selling
herself, is seen as the offender. But
the customer, the man who is buying
her, is not seen as the offender. Why
not? I think a male soliciting prosti-
tutes should also be punished. I say
this mainly because I know that most
women who are being bought and sold
are helpless and they are forced into
prestitution because of poverty and
social circumstances. In most cases
they are the aggrieved and not the
offenders.

[RAJYA SABHA]
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Thirdly, in order to implement such
Acts we need to improve the condi-
tions of Nari Niketans. Their present
conditions are so deplorable that ins-
tead of being safe women feel quite
insecure. We need many mere Nari
Niketans in India.

Fourthly, and lastly, I strongly sug-
gest that trials should be expedited
and women caught under thisz Act
should be tried in their own areas,
For example, if a girl from Madras
is caught in Delhi, she should be tried
in Madras. She should be kept in
Madraz where she will feel safer,
will know a few people who wiil help
her. She will not be harassed by
pimps and other. This would also
mean that the men who are the main
offenders, pimps, hotel operators, etc.,
will not be able to harass her there.

Finally., along with this Act what
we have *o emphasise is the rehabi-
litation part. We need to improve our
programmes for women’s equality and
development so that ‘women have real
choices; they have alternatives. i3
women are not offered altermatives,
in desperation they will be forced 1o
go back to the same offences.

SHRI GURUDAS DAS GUPTA
(West Bengal): Sir, I rise to support
the Bill. Although it is 3 matter of
shame and it ig a matter of reality...

SHRI SITARAM KESRI: This is a
social issue; it is not an economic
issue.

SHRI GURUDAS DAS GUPTA: 1
support the Bill, T said. Don’t you

need our support? Instead of wel-
coming, the Minister seems to be
Laroyed because we have..(Inter-

ruptions)

SHRIMATI MARGARET ALVA: I
have not felt annoyed

SHRI GURUDAS DAS GUPTA: Not
vou, but the man sitting behind you—
the male Minister. (Interruptions)
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Anyway, Sir, 1 consider that it is a
Mmatter of shame, but at the same time
a matter of reality that when job
opportunities are shrinking in other
spheres o. ihe economy, the profession
of prostitu.jon seems to he thriving
as the most profitable job for finding
livelihood tor womenfolk, No women,
I believe, shall like to be a prostitute
on her own. Prostitution is a profes-
sion by compulsion. Therefore, the
question arises: what are the compel-
ling situations that make a woman - a
prostifute

Sir, may 1 remind the people who
are ruling the country that it is the
nature of the society, it is the sysiem
of the present society, which is mainly
responsible for the galloping rate of
increase in the number of prostitutes,
registered or unregistered, in the
country? Therzfore, the tlame to be fixed
is on the nature, the tvpe and orde; of
The society that is sought to be built in thig
country. because let it be a matter
of discussion where in the world there
is no prostitute. It ic not in Washing-
ton, neither it is in England nor it is
in Tokyo, but it is only in Moscow
and Peking that people say shall say
that there is no prostitate. (Interrup-
tions)  Yes., Sir. I have not named
Delhi, neither I have named Calcutta;
I have named Washington. I have
named Tokyo, I have named England.
Let us not be in love with those cities
because these are the countries which
are not our friends. Therefore, let not
any objective description of the cities
be a matter of irritation to our friends
who are sitting on the other side. Any-
way, Sir, the point is that thig is =z
country where the majority of the
people are living below the poverty
line; this is a country where the
majority of the labour force is either
idle or partially jdle. Therefore, this
is the sifuation in which prostitution
thrives. If anv attempt is genuinely
sought to be made to suppress this
illegitimate trade, then what is to be

suppressed, what is to be changed,
what is to be overhauled is the nature
and character of the society, Sir, T
submit that it is capitalism which has
made women a marketable commo-
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dity. Who can say ‘no’? Women trade
is because of lust for power, lust for
money and lust for profit which takes
recourse to the dgisplay of g beauti-
ful woman Ifor the sale of cosmetics
or which takes recourse to the display
cf a nude woman body for the sale
of refined cosmetics and textiles in
our country. Who can deny that the
Government’s own television has also
fallen a prey to ihis mischievous ad-
vertisement now heing carried on in
our country by the capitalists? There-
fore, Sir, in order to suppress this
illegal irade, Government must have
a look ail it with a proper perspec-
tive. Of course, I don’t object to what
is being said in the Bill. But the
perspective  has to be greater than
whal 1t 1s.

Sir. to end  prostitution, poverty
has to be ended. To end prostitution,
unemployment has to be dispensed
with. To end prostitution, discrimina-
tion has to be ended. Women, my sis-
ters and my children, are subjected
to double tyranny. They are subject-
ed to tyranny because they are women.
They are subjected to tyranny because they
are living in the present gociety based om
exploitation. Therefore, women are madg
object of double exploitation,

Sir, going through the Bill hurriedly, 1
find that there are several Joopholes. First-
ly, I may submit that even in the ITDC
hotels prostitution is thriving in the name
of development of tourism in order to
attract foreign tourists and in order to
attract few  Americap dollars and few
British pounds. Prostitution is practised
in an invisible way in these hotels. Not
only that, I may submit that it j5 also
in Tihar jail. According to a report sub-
mitteq by an expert, homo-sexualism is
practised on payment of money. Do on
call it prostitution? Do you call it rape?
De vou call it a rape on Indian statehood?
If you call it so, then what is the proven-
tion? Sir. 1 am told that the rescue
home. have become the most fertile pla-
s for recruiting prostitutes owned by the
Government, may be in some cases owned
by social organisations. Therefore, the
Governmynt must take a proper rerspec-
tive if it is to fight effectivelyv th: grow=-
ing menace of prostitution.
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I will come to another side. It is a
matter of shamg that in the masculine-
dominated society, men taking advan-
tage of their superiority, compel women
to lie down in bed. Let us feel asham-
ed. Just to get a promotion, just to get
an appointment, jus; ty get a transfer, 5
superior officer compels a woman emplo-
yee, in same cases of course, to have sex.
Isn’t it true, Sir? Even some film stars of
Bombay have complained that to get an
assignment, they have to lie down in bed
with the producer. What do you call it?
Is it rape? If it is rape, what is the pre-
vention? (Time bell rings) Sir. just to
get benefit in the man-dominated society,
a woman is made to endure all this. How
are you going to end it? Therefore, Sir,
something more concrete hag to be done.
I don’t agree with my friends on the opp-

osite side that political philoso-
4.00 pM. phy has no roll i 4

changing society. The state is
above cwerything and the whole society
can change spontenuously op its own
without making good laws. I am not a
party to  such an understanding. The
State has definitely a good role, the legis-
lation has a good role and, of course,
good women Ministers have definitely a
role. But over and above everything, it
is the social order which has a role. And
if you cannot change the gsocial order,
you cannot end and you cannot curb this
evil profession, reigning throughout the
world. Sir, T have Irzen told by a trade
union leader, not belonging t, my Party ,
nor belong to the Opposition that a
Manager in a tea garden was taking sex
advantage to give jobs to only women
workers. Sir, this is the position of the
society.

[The Vice-Chairman (Shri M. P, Kau-
shik) in the Chair..]

Sir, thig is the discrimination women
are subjected to the discrimination
because they are women. Women

are subjacted to  discrimination because
,of social order. Therefore, Sir, this legis-
lation iy not comprehensive bacause only
legalistic aspects have heen looked into.
But there are more problems than what
is being dealt with. Therefore, Sir,

[
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as a Communist I Dbelieve, as &
Leftist 1 believe that prostitution cam
only be ended if the present society based
on exploitation can be ended. So long
as we remain in the pr.sent society, wo-
man is subjected to bondage. And 1ibe-
ration of women can only take place in
a society where everybody is made free
from all forms of exploitation, And in
a society where there is no exploitation,
woman will also be free from -~xploitation.

Therefore, Sir, while pledging ourselves
to that fight for a social change, to the
literation of manhood from aill forms of
exploitation, T also lend my supportt to the
fight for women’s liberation. While doing
so, I lend my support to the limited pur-
pose that this bill is going to serve. Thank
you, Sir,

PROF. (MRS.)
JEE (Nominated):
Sir, thank you for

ASIMA CHATTER-
Mr. Vice-Chairman,
glving me an oOppor-
tunity to speak on this Bill, Sir,
the profession of prostitution which
has been defined in thi, Bill as
semal  exploitation for  commercial
purposes is prevalent all over the
world. We are all aware of the Geisha
girls in Japan. And considering the seri-
ous consequences of this profession, the
Suppression of Immoral Traffic in Women
and Girls Act was first enacted in 1956.
This Act was enacled in pursuance of the
International Convention for suppression
of traffic in persons as already mentioned
by the hon. Minister this motrning.

Sir, T would like to congratulate the
Minister for introducing the Bill with all
the necessary amendments in order to
rectify several inadequacies. When the
Act was amended in 1978, there were
some lacunae which need:d rectification.,
Now, several sfringent measures and strin-
gent penal provisions have bien made i
this Bill, and T support this piece of legis-
lation. But T would like to make a few
comments,

Sir, T have some reservations about the
amendment under sub-section (2) of sec-
tion 7(b) of the principle Act. Tt says:
“which may extend to two hundred rupees,
and if the public place or premises hap-
pen to be a hotel, the licence for carrying
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on the business of such hetel under any
daw for the time being in force shall also
be liable to be suspended for a period of
not less than three months but which
may extend to one year.” Sir, T would
like to add ‘homes, orphanages and re-
thabilitation centres’. There are reasons
why I say so.

Sir. the Agra Disirict Judge, Mr. O. P.
Sexena, hag fournd the detention of most
of the girls in the Agra Protective Home
illegal. The Judge sent a report in this
regard to the Supreme Court, This is
qQuite a recent incident. On jnvestiga-
tion it was revealed that a mumber of
inmates residing in the Agra Protective
Home appeared to have been sent to the
Home without any warrant on the pres-
cribed form. And it was also reported
that women and girls who were wanted
as witnesses in crimina] cases for sexual
exploitation were housed with those de-
tzined under the Suppression of Immoral
“Traffic in Women and Girls Act,  Sir,
we are aware that girly and women are
sold in oil countries for immoral traffic.
Not only men and women but even gangs-
ters are involved ‘in these criminal acts.
An 18-year old girl Kamala, alias Shakila,
narrated such a harrowing story stating “I
2m a child of misfortune and have been
sold and resold and forced to adopt the
profession of prostitution. She gtarted
sobbing and stated, T have been forced to
this profession for earning my Iivelihood.
Our girls and women adopt this profession
because of poverty, misery, socio-economic
conditions and sometimes due to ill-trcat-
ment from in-laws and husbands. And
in order to maintain themselves and  in
order to maintain the family they are
compelled to adopt this profession. In
many cases these girls and women contract
diseases which are found to be incurable
and in that context the Bill is very wel-
come. But provision should be made be
only for their rehabilitation but also for
proper education and training so  that
they will be self-dependent, so that thev
can lead a life in a dignified manner in
the society, Somsiimes the girls are
compelled to take to this profession even
by their parents and guardians and the
Bill is taking proper care of the offenders.
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But I would like to know what is the ma-
chinery which has been evolved to iden-
tify these cases all over India. Sir, I
believe mere legislation will not do, more
legislation will not fulfil the obiectives.
Every State must be alert and mu.t have
an gctive crime branch of its own to
smash these rackets, I would request
the hon. Minister to take steps to put ' a
dead stop to this “flesh trade racket”. Im
this context it deserves mention that save-
ral inter-State gangs dealing in the szle of
girls who are being utilised for immoral
traffic, are cropping up and flourishing
and they have been active for quite <ome
time in our country. (Tume bell r.ngs).
Sir, in this connection the Eightyfourth
Report of the Law Commission of Tndia
on Rape and Allied Offences has  been
published nearly six years back on April
25, 1980 and this should be given due
consideration.

Sir, this immoral trafficking in women
and girls is a social evil, No doubt,
when we are passing this Bill to cure this
evil, T support it strongly. But prior to
that we must see how to cure the social
ailment for that purpose the hon, Minister
should give serious thought to it.

With these words, Sir, T conclude
I wholeheartedly support the Bill,
you.

THE VICE-CHAIRMAN (SHRI M. P.
K_AUSHTK); Yes, Shri Ram Awadesh,
Singh.  But please go to your seat.

ol vw sgw fag (fem) - o
¥ onitmm } Afww )

THE VICE-CHAIRMAN (SHRI M. P.
KAUSHIK). Please go to second bench
from the last.

and
Thank:

SHRI B. SATYANARAYAN RFD-
DY (Andhra Pradesh). He has taken the
rermission, Sir. He can speak from

here.

THE VICE-CHATRMAN (SHRI M. P.
KAUSHIK): Permission is always prior.

st TR yaaw fag : Swwesge
EEE, W o0 ¥ @) A A Wy
AT T TEAT 2 AR gmE wEr
IR IR EA I B )
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SHRIMATI MARGARET ALVA: Mr.

Vice-Chairman, Sir, 1 thank all those
Members who have taken part in  the
debate. We had sixteen Members parti-
cipate in the discussion this afternoon and

Bill, 1986

1 thank them all. T am grateful to them
becauss there has not been a single Mem-
ber who has oppossd the amending Biil.
Some suggestions have been made. Some
have spoken about lack of time. Others
have asked for a Joint Select Committee.
But not a single Member has opposed the
amendments or the provisions which we
have brought forth before the House today
and T am grateful to them.

It has been mentioned, I think. by
almost all the speakers. that the problem
of prostitution cannot be viewed in isola-
tion of the socio-economic factors which
are very important. The status of wo-
men in the country is an important issue
and we all agree, I think, irrespective of
parties or our own economic status, that
unless and until this section of our popu-
lation which constitutes 50 per cent, almost
51 per cent today. is given an opportunity
to become economically independent, ex-
ploitation of women cannot really end.
When we speak of exploitation, we are
not talking only about this one problem
of prostitution, but exploitation in various
fields a5 well. Government is very much.
aware of this reality and we are in  the
process of working out various schemes
which could help women improve  not
just their economic status but their total
status as free citizens in the country.

Sir, there is a great deal of hypocrisy
when one talks about women and social
evils like dowry or prostitution, We have
one set of standards when we talk of our-
selves and one tends to talk differently
when one talk, about somebody else. In
this country we tend to be very protective
about women in our owg families, wives,
mothers,  daughters, and set certain
standards for them, but somehow our
men tend to believe that other women do
not need to receive perhaps the same type
of protection or respect and this is one of
the basic issues involved in prostitution as
well. So, there is no point just saying that
it is woman’s economic status alone that
is at the root of it all.

Somebody spoke about literacy being
important to right prostitution. I beg to
differ because I think the bar of literacy
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does not really prevent either the man or
the women from staying away either from,
a brothel or from being involved, It has
no, shall I say, differences of caste,
creed, clour or anything, it almost affects
anybody and everybody.

Sir, many of them spoke and spoke
rightly that this Bill tends only to speak
about what is done after a woman gets
involved and it does not have provisions
for preventive measures.  Sir, at the
moment we are involved in trying to
work on the verv sources from where these
girls come into brothels. 1 may give only
one example to point out how powerful
the lobbies which work in this whole net-
work are. I was in Patheria in Madhya
Pradesh two months ago and this was for
a big event in the community because
there had been no marriages celebrated in
this community for more than 500 years.
The girls all went into dancing, entertain-
ment and prostitution by the time they are
14 or 15 or, may be earlier, the men never
work and they live on the earnings of the
girls, Now we launched a movement here.
This was the first occasion of 20 marriages
of girls from these villages, It was sup-
posed to be a big event but the very week
there was a big controversy that T had
attended the marriages where some of them:
were minor girly who were got married.
Nobody for all these years had spoken of
minor girls going into prostitution, no-
body had spoken about it. Of course, I
must clear that I did not go to verify the
age Of every single girl who wag married
but the statement -was made in the Assem-
bly that they were all above the age-limit.
But the entire controversy was built up
because people were getting worried that
if these girls got married and are settled
in other villages, their source of supply
to the sort of houses round the country
would disappear, So, it is not just
a question of one or two jsolated cases,

there are very powerful lobbies which
precure these girls and that is why we are
making efforts to burst out these inter-
State links. We are now trying to see that
it is not limited to State borders. We will
have officers who will be authorised to
move outside the State boundaries so that
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these rincs could be dealt with effectively.

Sir, there are the religious practices like
the Devadasi system and Shri Hanuman-
thappa spoke about certain other systems
which prevail in some of the southern parts
of the country, which have a great deal of
religious sanction und therefore, tend to be
accepted more easily. This certainly re-
quires a great dea] of a social movemeat
and involvement of voluntary groups,
religious leaders and others to try and
fight this evil right at the grassroot level.
[ must say that many of you have spoken
about the provocative advertisements, pro-
vocative literature and movies, etc. which
lead to this and T am sure you all know
that yesterday we have already introduced
a Bill in this House on the indecent repre-
sentation of women, which I think will
help somewhat in curbing this sort of ten-
dency to present women, and Indian
women particularly, in sort of advertise-
ments and representations which are not
becoming of our respect for women and I
am sure that this would be welcomed by
the House as well.

SHRI RAOOF VALIULLAH (Guja-
rat) : Doordarshan says that it has its own
code on advertisements that it follows, We
have been taking up this matter in the
Consultative Committee of T & B Ministry,
for nearly one and a half years, about
indecent exposure of women,

SHRIMATT MARGARET ALVA. Let
the Centra] legislation come and then we
will see what will prevail. But this Bill
has been introduced: it has not yet been
passed. It cannot be passed in this Session,
but we hope that there will be enough
reaction and public debate on this and by
the next Session we will be able to pass it,

s T yagw fag ¢ ) ag-
g F @y FW F faw wr gEw
T E?

MNAH "R T JEGt T F
M # o 9w @) §

Sir, there has alco  been a repeated
demand—TI have taken common points
from all the speeches—aboyy having more
women police officers, As far as fighting
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prostitution js concerned, we have made
:a provision here. But I must say that I
also, as Minister for Women, have been
purssing this, Whether it is dowry deaths
or many other such problems dealing with
children—child offenders—we have been
wanting more women  police officers
involved, but our problem is that we can-
hot get enough women to join the police
force. In fact, the Home Ministry has been
asking me ‘why don’t you have a campaign
so that there should be more women com-
ing in and we could have a special, if
necessary, sort of battalion, or whatever
you call jt, of women police which can
‘help at crucial times for jobs like this”, but
I think we still have a problem on this
front.

Mr, Mohanan, of course, spoke about
the system as being the culprit. Well, you
can have a political debate on this, Mr.
‘Gurudes Das Gupta also went into this.
‘But his request for a Select Committee. I
-think, js something which we do not need
really to accept at thig stage. The Bill was
circulated yesterday, Mr, Mohanan, and
for experienced people like him, 36 hours
is much more than what he needs to really
make a contribution like he does in this
House.

We have had many many suggestions
from many voluntsry groups and women
organisations-——those involved with thig
problem—and it is on the basis of these
discussions and exchange of views that we
were able to concretise some definite pro-
visiong in this Amendment Bill.

I must congratulate Mr. Vishviit
Prithvijit Singh. T was telling him that he
did a better job than any Minister could
hope to do as far as explaining the provi-
sions of the Bill is concedned and he has
done a great service for me and made my
job very much easier. But there were (wo
points which he raised. One is about the
discrimination which comes about in clause
11 of the new Bill amending section 8 of
the Act, about the punishment for men
and women under the Act. T must say that
discrimination, if any, is weighted against
th= men because 2vateasing was also  men-
tioned. Women are harassed much mere
on this front than men are, You see very
few womep standing on the roadside
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teasing men—-may be it is there occasio-
nally but not generally—and therefore,
there is @ minimum punishment prescribed
as far as the male offender is concerned
which hag not been provided as far as
female offender is concerned. Well, this
is for the present and if you find that
women are becoming troublesome, we will
consider having same provision for them
as well later on.

SHRI  VISHVAINIT
SINGH: Some do tease me.

PRITHVIIIT

SHRIMATI MARGARET ALVA. I am
sure you don’t object o it; you must be
enjoying it. We Jo not want minimumy
punishment prescribed for that. Sir, he
also mentioned the question of childien
being rescued in the course of raids and
sent to home certified by the States, At the
moment we have only this provision that
homes to be recognised have to be certi-
fied by some authority—and it is the
State Government at the moment which
certifies homes as being ones which
can  receive  assistance, which can
be recognised for these  purposes.
I do agree with the Member and with
many others who have spoken about
the great need to improve the con-
ditions in children’s homes, 7 have
been a visitor, X have paid surprise
visits, I, as a mother, found that it
was extremely depressing to see the
condition in which some of these
homes are run. But there are also
good homes and I would not like to
condemn them ull. Wherever there is scope
for improvement, I can assure the
Members that we will be on our toes
to gee that these improve, 1Ip fact,
a new bill, the Juvenile Justice Bill
is coming before Parliament in order
to bring the children’s Acts which
exist in the various States on a coma-
mon footing throughout the country
and give a better statug to all the
institutions which  deal with child-

ren’? problems, their homes and their
care,

1 think it was Mr. Vishyjit himself
who also spoke about the homes
where even others are sent after they
are rescued, Here I must say that
we have now provided that before a
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person is handed over to the so called
husband or parent or guardian who
appears to take custody of the per-
son, when he or she, the child or the
adult is to be released, a registered
women’s social welfare organisation
is broyght into this, ang it will en-
quire and guarantee that the person
who has come to take custody of the
person to be released is a bona-fide
person whp can be trusted and who
is capable and is genuine in taking
custody of the person for care,

Mr, Ramanathan spoke about “the
need for social reform, 1 think we
are all agreeq that this evil woyld
have to be fought as a social evil and
that the people themselves would
have to be involveg in a big way if
we are to totally eliminate it. The
fact that we have changeq the very
name, the title of the Bill from
“Suppression” to “Prevention” means
that we have gone one step further.
We will see how in the course of the
nexy few years we will be able to
fight it, and maybe then we could
proceedq even further based on yoyur
suzgestions and the experiences which
we gain,

Mr, Ramanathan alsp said that two
sections providing for the release of
habitual offenders on probation for
good Dbehaviour should not be re-
removed, I am sorry that I am not
for it. I feel that habitual offenders
being given parole or being released
for good behaviour is something
which is self defeating and contrary
becayse the moment they are released
they are back again running their
brothels or again creating problems
even for the investigating authorities.
We, therefore, felt that once they are
convicted and foung to have really
commitled the crime, this punishment
must have its full effect so that they
know they cannot get away from it
earlier.

Mr. HManumanthappa welcomed the
release, as he said, of SITA as far as
the prostitytion was concerned, ¥ is
true that iy was something to which
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many, miny women have been ob-
jecting. I mean the title “SITA” for
this Act, which, I think, was really—
shal] I say?-—saq and inappropriate
one. We have now changeq it. 1 think
thzt has been welcomed by everyone.

SHRI VISHVAJIT PRITHVIJIT
SINGH: Now would it be PITA?

SHRIMATI MARGARET ALVA:
Not PITA, There wag great objection
to that also. ¢ would have been
more appropriate.

SHRIMATI RENUKA CHOWDHU-
RY: Even Sity was doubted by man.
Even Sita had to prove herself,

SHRIMATI MARGARET ALVA:
We have all the time got to prove
ourselves in one field or the other, T
am sure yoy will agree on that.

SHRI PARVATHANENI UPEN.
DRA. Why did you keep quiet all
these years~

SHRIMATI MARGARET ALVA:
Mr. Hanumanthappa also spoke zbout
the need, as he said, for prevention
and for changing the economic status.
I can tel] him that we do have many,
many schemes for helping women in
distress, Our emphasis now is going
to be more and more on shifting
women from the pale of welfar. and
just distress assistance to involving
them in developmental processes, And
the fact that point number two of the
new 20-point programme has given a
full statys to the programmes for
women as one of our poverty allevia-
tion and one of our developmental
programmes, in itself is a proof that
we are serious in changing the situa-
tion as far s Indian women are con-
cerned.

Shri Bapy Kaldate spoke about the
hyprocrisy in the Indian society and
I could fot agree with him more. He
said that we canno¢ just suppress the
crime, we have to prevent it. I must
tell him that the amendment of the
Bil) itself is a change from suppres-
sion to prevention ang it is a proof of
it, Therefore, we have done what he
is now suggesting,
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He alsy spoke about the problem
of seyually transmitted diseases and
said that it is a very big problem.
Eeeping this very facy in mind ~ we
have in the Bil! now provided for
compylsory medical examination of
every perscn rescued from the bro-
thels and this has ty be done by a
recognised medical practitioner, I
think this will satisfy hig suggestion.

He also spoke about the respon-
sibility of national leaders in chang-
ing the zituation, Well, » know the
national leaders play a very import-
ant part. but I think as far as this
problem ig concerned’ everybody has
a role and 3 responsibility,

1 do not think that sma!l men are
outside the purview as far as the
problem of prostitytion is concerned.
In fact, we do have—as he said—
many problems particularly where
husbands themselves marry girls in
the villages. They marry uneducated
and ignorant young gir's in the vil-
lages ang bring them into towns and
sell theqy in brothels and go else-
where and marry again. So, marriage
in the case of these young girls itself
lands them in Dbrothels in big cities
and this does require a great deal of
attention, Mass media woyld have to
play a very big role in fighting this
type of tendencies, [ must say that
the media has playeq a very positive
role. Investigative journalism during
the last four years and the missionery
zeal of women journalists andg others
who have probeq into this jssue have
given so many informations and sug-
gestions in this regard.

Hotels and gyest houses do pose a
problem to ug in preventing this evil
because in private hotals and guest
houses everyday claims that he or
she is a guest on his or her own work.
The problem in the hotels is genuine,
Somebody spoke of the women em-
ployed as PROs or in some other ca-
pacity in the ITDC and other hotels
actually are employed for prostity-
tion. 1t might be and we are aware
of the problem. 1 would like fo tell
Mr. Kaldate that while threc months
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to one year we have provided for re-
voking the licences, in case we find
adult prostitutes, their licenses will
be totally cancalled if minor children
are foung doing all this, In their
case it is not three months to one year
suspension of the licence, but it will
be a total cancellation, It would be
of permanent hature.

SHRI GURUDAS DAS GUPTA:
May M seek g clarificatien? Why in
the case of adult prostitutes the sus-
pension is for three months, to one
vear while in the case of a child it is
a total cancellation? Why this dix-
erimination?

SHRIMAT] MARGARET ALVA:
In the Act itself we have tried to
make a distinction betweepn those who
are there by their frea will and those
who have been forceg into it, We
ha = spoken about adults and we have
spcken about the yoynger ones. We
have distinguished the puunishment
based on age and circumstances, It is
not possible for me to say that any
wceman found in somebody’s room in
a hotel is a prostitute, She might be
there on her free will, She might be
having an affair with somebody. So,
in that case if we do that, it woyld
create other problems. But in the case
of children there is no such question
and, therefore, an I mmediate action
is calleqg for,

SHRI GURUDAS DAS GUPTA:
It is a diluted action,

SHRIMAT] MARGARET ALVA:
Well, may be with experience we may
go further, but to do everything at
one stroke may prove counter-pro.
dyctive.  Shrimati Sudha Vijay Joshi
while supporting the Bill also spoke
about exploitation of women in lock-
ups and also spoken abcut the need
for family courts. I must say that the
Family Courtg Bill was passed by
Parliament in 1984. In fact, for all
these two years I have been chasing
the Chief Ministers as well, but ex- -
cept Rajasthan ng other State has yet
set up a family court. I think re--
cently the Prime Minister has...
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SHRI PARVATHANENI UPEN-
"DRA: In Andhra Pradesh we have set up
women’s courts,

SHRIMATI MARGARET ALVA:
But here we are talking about family
courts which include women as well
ag men, We wanted lthe family courts
to help in sorting out lot of problems
faceg by women. But I am sorry to
say that this has not come. This am-
ending Bill provides for special courts
to deal with offences wherever it is
founq thay it is required, We are not
making it mandatory, but we are
providing for setting up of these
courts as we go along if where they
are found necessary,

Shrimatj Renuka Chowdhury made
many suggestions and very welcome
ones, She spoke about rehabilitation
ang she broyght out an important
question particulamy of the rehabili-
tation of the children ang all those
who are involved in the profession.
‘This is one of the Ytiggest challenges
which we face today. I may tell her
that through Social Welfare Boards
and through our other programmes we
are trying to set up special homes
and residentia} places where the child-
ren can stay and occasionally their
-mothers can visit so that they are
removed out of the atmosphere in
which they are born and they may
"have a separate identity of a differ~
-ent future. This is perhaps one of
the most important aspects of rehabi-
“litation because unless you deal with
‘the chilq you will have them go back
into the same profession no matter
what you do. She alsp spoke about
eve-teasing and Mr, Jaswant Singh
objected to the term which has been
used in one of the Bills which was
passed ang I hag also objected to
when ¥ was a back-bencher and per-
haps we coyld take another look at it
as we go along. The Member also
spoke about indecent representation
of women which goes on in the name
of posters and advertisements ang so
on. I am sure the hon, Member is
aware! that we have vyesterday intro-
duced a Bill to deal with this prob-
"lem as far as we could, She also
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spoke aboyt the neeg for in-camera
trials for rape. I would like to tell
the hon. Member that in Parliament
we have amendeq Cr. P.C, and pro-
videq earlier for in-camerp trials of
all rape cases. But I may tell that
there are certain parts of the country
where this is still not happening. 1
thing it is for the public to demand
that where they do take place they are
held in camera.

Shrimati Pratibha Devisingh Patil
while welcoming spoke about suppres-
sion of women. But she also made
two very important points, One is
that making sure police do not ex-
ploit those who have been rescued.
I have already said that even a raid
party should have two women. He
have also provideg that wherever a
women is rescued and interrogated
there shall be at least one woman
present and where police women are
not available, then, they would pro-
vide for women members of recog-
nised womens organisations certified
by the State Government to be pre-
sent during the interrogation of the
persons concerned, She also spoke
about the rehabilitation programmes
and, of course, as ¥ replied, we are
doing some about that.

Shri Dharanidhar Basumatari spoke
about the need for rehabilitation and
the problem of keeping women from
going back to profession after they
had been rescued. This we will cer-
tainly keep in mind.

Shri Jaswant Singh is not here. He
supporteq the Bill, He saig that it
should cover both male and female
offenders. Perhaps he was not aware
and I am sure everybody knows that
one of main changes that we are
making is that both men and women
are brought under the purview of this
Bill. He also had an objection tc too
much social legislation being brought
in by the Government. Sir j must
say that there are certain evilg where
the Government, I think, has to give
the lead by way of creating an at.
mosphere to fight these evils. If you
wait only for the public to demand
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such legislation’ it would be a long
time coming, Sometimes, the Parlia-
ment has to b the opinion maker and
not always responq to situations as
they ccme along. I think we have
had some very good social legislations
in this coyntry which have been
unique and which have a very im-
portant role in fighting social evils
whether it is the caste system child
marriage, female infanticide' dowry
ang the Bill under discussion has
already been there for so many years.
Xt will change now but up till now,
the Suppression of Immora! Traffic
Act wags there.

Shri Dharam Chander Prashant
spoke about the need for improving
the status of women. Smt, Ela Ramesh
Bhatt spoke about the advertisements
derogatory to the women. She asked
for special courts which the Bill is
already providing for to deal with
these offences and we have also  pro-
vided for inter-Stat, Trafficking Offi-
cer who will look into and who will
go beyond the Statg boundaries, Of
course, she has also called for the
rehabilitation of those who have been
rescued. Shri Gurydas Das Gupta,
while supporting thg amendment made
it shall 1 say a debate between the
capitalism ang socialism as far as
the social problems are concerned,
Sir, there are opinions about it and
I am not going intg anyv king of de-
bate on this. I certainly do not think
that everybody in a socialist country
turng a saint over-niht but the  prob-
lem is there and I do realise that po-
verty and lower statys of women
does creatz a problem. ({nterruptions)

SHRI NIRMAL CHATTERJEE; Ma-
dam Minister, yoy began by saying
that i; is a socio-economic problem.
Now, you are relating it to saintliness
and otherwise.

SHRIMATI MARGARET ALVA:
Sir, he spoke about the need for wo-
men liberation and so on and so forth
but he also wanted that the provisions
relating to Thotel shou'd alsp be
brought in to prisons ang to other
homes byt Sir, I must say that we
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have provided for custodial offences
where a person is in custody is sub-
jected to this kind of treatment, then
the punishment has been enhanced
very heavily. Smt. Asima Chatterjee
spoke about it. She also mentioned
the question of custodial offences and
I would hke to tell her that the.
punishment now goes upfo life impri-
sonment for those guilty of crimes of
those in their custody, Of course, Shri
Ram Awadesh Singh spoke about the
religious sanctions and supersition
which really is at the root of this evil
which goes on even today. Sir, I
think, I have answered all the points
that have been raised by the Mem-
bers.

THE VICE-CHAIRMAN  (SHRI

M, P. KAUSHIK). Dy gay something
about devdasis also,

SHRIMATI MARGARET ALVA:
About devdasis, ] may say that we
have launcheq in our Stats in Belgaun
which is one of the centres of this evil
which  still  exists a massive pro-
gramme for educating these women,
opening socio-economic projects to
8lve them employment and it has re--
ceived a very positive response from
them. More and more women are
coming into some kind of rehabilita-
tion schemes which we have started
and of coyrse, this cannot be ended in
one generation but we are quite con-
fident that their children at least, will
not be back in this profession ang we
are seeing that they are educated in
residential schools and moved out of
it. With these words, I thank all
those who participated in this debate
for their support for their suggestions
and I commeng the Bill to the House.

PROF. (MRS). ASIMA CHATTER-
JEE: I have one word to say. In the
last paragraph when the offenders are
tried in the court, there must be women-

judges also. That has not been added to
it.

SHRIMATI MARGARET ALVA:
It is at the magisterial level, we
would like more and more women to
come into the legal profession and to
be there. (Interruption).
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AN HON'BLE MEMBER: But I may
add for your information that men
-also neeg to be there,

SHRIMATI MARGARET  ALVA:
*But my point is that we have pro-
vided that before the magistrate as
I said, hands over cusody, an  en-
guiry through a recognised v-omen’s
social welfare organisation would be
.conducted to ensure that the custody
of the person who is being given after
rescue, is int6 the right hands or into
a children’s home, as the case may
he.

SHRj K. MOHANAN: We men are
more concerned about this than wo-
men,

THE VICE CHAIRMAN .(SHR]
M. P. KAUSHIK): The question is:

“That the Bill further to amend
the Syppression of Immoral Traffic
in Women and Girls Act, 1956, be
taken into consideretion.”

The maion was adopted,

THE VICE CHAIRMAN (SHRX}
M. P. KAUSHNX). We shall now take
up clause-by-clause consideration of
- the Bill,

Clause 2 to 24 were added to the Bill,

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRIMATY MARGARET ALVA:
~8ir, I move:

“That the Bill be passed.”
The question was put and the motion
was adopted.

THE NATIONAL SECURITY GUARD
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THE MINISTER OF STATE IN
THE DEPARTMENT OF STATES
(SHR] GHULAM NAB3J AZAD): Sir,
I beg to move..
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SHRI 14, XADHARSHA (Tamil
Nadu): On a point of order. My point

of order i, about the very moving of
the motion by the Minister. Sir, the
bulky Bill was circulated only this
morning. 1f you go through the rules
of procedure rule 123 clearly says
that there should be a gap of two
days after circulation of the Bill, be-
fore it could be taken up for consi-
deration, But I do rot know why the
Government is ryshing through this
Bill. It has become the practice of
the Government to sleep aN the time
ang at the fag-eng of the session,
rush through such very important
Bills. We want to have enough time
to go through the Bill. It is not pro-
per on the part of the Government to
rush through this Bill. If they had
shown the same <peed ip tackling the
terrorists, by this time the terrorist
activities woyld have been wiped out
of the country,

’

THE VICE-CHAIRMAN (SHR1
M. P. KAUSHKK): It is the discretlion
of the Chairman. Therefore, I allow
the Bill tg be moved.

SHRI K, MOHANAN: About the
other Bill 2lso, we raised this ques-
tion.

SHRI GURUDAS DAS GUPTA
(West Bengal): Even the Chairman
should do his homework.

(SHR1
It is an important
¥ should be given top priority.

THE  VICE-CHAIRMAN
M. P. KAUSHIK).
Bill,

SHRI GHULAM NABI AZAD: Sir,
I beg to move:

“That the Bill to provide for the
constitution and regwlation of an

armed» force of the Union for com-
bating terrorist activities with a
view to protecting States against

internal disturbances and for mat-
ters connected therewith as passed
by the Lok Sabha, be taken into
consideration.”



